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OFFICE OF NAGAR PANCHAYAT SUNNI DISTT. SHIMLA (H.P.)

NOTIFICATION
Dated, the 11 May, 2026

No.NP Sunni/2025-763-766.—In exercise of the powers conferred by section under section
202 read with Section 217 of the Himachal Pradesh Municipal Act, 1994 and all other powers
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Panchayat Sunni (Registration and Control of Pet Dogs) Bye Laws 2025 and as required under
section 202 of Himachal Pradesh Municipal Act 1994, the Draft Bye-Laws are hereby published for
the information of all the persons likely to be affected thereby; and notice is hereby given that the
said Draft Bye-Laws will be taken into consideration, after the expiry of thirty (30) days from the
date of their publication in the Rajpatra, Himachal Pradesh, together with any
objections/suggestions which may within the aforesaid period be received in respect thereto. The
text of the Bye-laws is available on the Nagar Panchayat’s website i.e. https://www.npsuni.in.

The objections/suggestions in this behalf should be addressed to the Secretary, Nagar
Panchayat Sunni, Tehsil Sunni, Distt. Shimla, Himachal Pradesh-171301.

Draft “The Sunni Nagar Panchayat (Registration and Control of Pet Dogs)
Bye Laws 2025”

1.  Short title and Commencement.—(i) These Bye-laws may be called "The Nagar
Panchayat Sunni (Registration and Control of Pet Dogs) Bye-laws, 2025."

(i1)) These shall come into force from the date of their publication in the official
gazette ofHimachal Pradesh.

2. Definitions-In these bye-laws, unless the context otherwise rquires:—

(1) "Act" means the Himachal Pradesh Municipal Council Act, 1994, (section 202(t)).
(i1) “Section” means these action of the Act

(iii)) "Family" means the owner,his/her parents,spouse, sons,daughters, brothers and
sisters living in one premises.

(iv) "Owner" means the person who owns a registered/unregistered dog and includes a
person in whose custody, charge or possession a dog is found.

(v) "Pet Dog" means a male or female dog kept by a person within the area of Nagar
Panchayat Sunni and other than stray dogs.

(vi) "Registration Authority" means any officers appointed by the Secretary, Nagar
Panchayat Sunni.

(vii) The words and expressions not defined in these Bye-laws shall have the same
meaning as assigned to them in the H.P. Municipal Council Act, 1994.

3. Procedure for Registration of Dogs:

On and from the date of publication of these bye-laws, registration of Pet Dog(s)
(hereinafter mentioned as dog) above the age of three months, kept within the jurisdiction of Nagar
Panchayat, Sunni shall be compulsory. The owner of Dog, on or before the first day of April of
every year or within seven days of its arrival, register such dog in a Form as prescribed by the
Nagar Panchayat Sunni (Annexure—A) accompanied by a fee of Rs. 200 per dog as one time
registration fees alongwith two recent photographs of the dog and a copy of vaccination certificate
from a Government Veterinary Practitioner or Veterinary Practitioner duly registered with Indian
Veterinary Council (IVC) or State Veterinary Council (SVC). Further, an amount of Rs. 200 per
dog shall be charged as license fees annually. However, a blind person keeping dog and using
solely for his/her guidance shall be exempted from the payment of registration fee. On registration,
the Registration Authority shall issue a metal token to be attached with the collar to be worn by the
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dog and in case of loss or destruction of the token; a duplicate token shall be issued to the owner on
submission of an application alongwith a fee of Rs. 300 per token. The registration once made shall
remain valid for full lifespan of the dog. In case of death of the dog, the owner of the dog shall
immediately inform the Registration Authority. A family may keep maximum of two dogs.

1.  Any registered dog found straying atlarge shall be liable to be seized and keptat a
place set for this purpose.

2. Duties and responsibilities of the owners,—

(i) The owner of the pet dog shall be responsible for the controlled breeding,
immunization, neutering and licensing in accordance with the provisions of these
Bye-Laws.

(i1) Any dog not wearing metal ticket or registration in accordance with clause 3 of
these Bye-laws may, if found in any public place be removed and will be liable to
be dealt under the orders of the Veterinary Public Health Officer, Nagar
Panchayat Sunni, if not claimed within 7 days by the owner.

(i11) For the purpose of these Bye-laws any person in possession or in charge of the
dog, during the absence of the real owner within the limits of Nagar Panchayat
Sunni, shall be deemed to be the owner of the dog.

(iv) It shall be mandatory for each owner to carry disposable bags during the time
when the dog is put on NP streets.

(v) The owner of the dog shall not allow the dog to defecate in public places such as
residential areas, green belts, parks, streets, roads, road beams and other common
places etc. In case the dog defecates at the above specified places, the owner shall
arrange to get the excreta of the dog removed from the said place at his own level.
No owner shall allow the dog to defecate near the residences of other persons,
his/her neighbors to his/her/their annoyance.

3. The owner of the registered dog shall keep the dog under his/her control at all times so
that it does not intimidate, annoy, hurt or bite any person. The Nagar Panchayat Sunni shall not be
held responsible for any loss, damage or injury caused by a registered dog to any person or to
his/her property and sole liability to compensate the victim will remain with the owner of the
registered dog.

4. Guidelines for breeders:

(1) A breeder must be registered with Nagar Panchayat Sunni. Breeder must maintain
full record of the number of pups born/died from individual bitches. He shall also
maintain proper record of pedigree and vaccination.

(i1) Breeder must maintain record of the person buying the pups. He should ensure
that the buyer has required knowledge for the upkeep of pups.

(ii1)) Breeder must pay Rs. 1000/-as one-time registration charges in the treasury of the
Nagar Panchayat Sunni besides Rs. 250/- per dog as annual fees every year. This
fee to be paid by the breeding shall be over and above the registration fee/annual
license fee provided in 3 above.
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5. Guidelines for Dog Care Centre:

(i) A dog care Centre must be registered with Nagar Panchayat Sunni. Owner of dog
care centre must maintain full record of the number of dogs. He shall also
maintain proper record of pedigree and vaccination.

(i1)) No dog care centre is allowed insiders identical houses and flats

(ii1)) Owner of dog care centre must pay Rs.1000/-as one time registration charges in
the treasury of the Nagar Panchayat Sunni besides Rs. 250/- license fee every
year.

(iv) Owner of dog care centre must obtain no objection certificate from the concerned
ward councilor.

(v) Permission to operate dog care centre shall be subject to approval of Nagar
Panchayat Sunni .

6. The owner of the registered dog shall ensure proper space, accommodation, food and
medical treatment to the dog.

7. The Registration Authority or an officer/official authorize by him shall keep the details
of all the seized dogs duly entered in a register with a brief description of the dog, date of seizure,
reasons of seizure and the manner in which it is disposed of.

8. The dog after its death shall not be thrown in the open or in the garbage bins of Nagar
Panchayat Sunni. Dead dog shall be buried at notified/earmarked places up to a depth of at least 3
ft. in a hygienic manner. The Nagar Panchayat Sunni may provide a van for the disposal/burial of
dead dogs in the earmarked dog burial grounds on the request so received by it. The owner shall
pay charges for availing the services of the van at the rates prescribed by the Secretary, Nagar
Panchayat Sunni and so revised from time to time.

9. The Registration Authority or a Veterinarian, Health Supervisor, Chief Sanitary
Inspector, Sanitary Inspector/Supervisor or any other officer of the Nagar Panchayat Sunni
authorized by the Registration Authority, may inspect the premises of the owner of any dog and
such owner shall allow that person to enter and inspect his/her premises at all reasonable times.
Such officer/official shall also be authorized to search the places where dogs are kept without
registration and to seize them.

10. Penalty:

Any contravention of these Bye-Laws including the failure to register the dog, failure to
follow guidelines for breeders, guidelines for dog care centre as per clause 3, 7, 8 above, shall be
punishable with fine which may extend to Rs. 5,000/- and in case of continuous breach additional
fine which may extend to Rs. 100/- per day till such contravention or breach continues shall be
imposed.

Note.—Citizens, breeders, or suppliers shall not keep, adopt, sell, or supply any breed of
dogs banned by the Government of India or the State Government. In case of violation, a penalty of
Rs. 5,000/- shall be imposed. Further, any injury or damage caused by such pet animals shall be the
sole responsibility of the pet owner.

Sd/-
Secretary,
Nagar Panchayat Sunni.
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Annexure-A

To Attach two
passport size

The Registration Authority, Photograph

Nagar Panchayat Sunni, Distt. Shimla, (H.P.) of Pet Dog

Subject.—Application for Registration of Pet Dog
Sir,

This is to request you that I am keeping a Pet Dog in my house situated in Ward No. ...... Nagar
Panchayat Sunni. The particulars of my Pet Dog are as under:—

1. Name of Pet Dog
2. Breed
3. Color and Identification of Mark
4. Age
5. Immunization Record
6. Name and address of the Veterinary Doctor
7. Veterinary Council Registration No.
8. Anti Rabies Vaccination done on
9. Signature of the Veterinary Doctor :
10. I hereby deposit Rs. 200/-in cash, with the request to reglster my pet in Nagar
Panchayat Sunni records.
Dated:
(Signature of the Applicant)
Name:
Address:
Contact No.:
FOR OFFICE USE ONLY
Date
Receipt No.

Badge Number allotted to pet Dog:
Signature of Issuing Officer.

Annexure-B

Undertaking from the owner of the Dog for registration

1. Ido not have more than two dogs

2. I shall keep the dog protected by getting it vaccinated against rabies from a Govt.
Veterinary Practitioner or Veterinary Practitioner duly registered with Indian
Veterinary Council (IVC) or State Veterinary Council (SVC).
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To

The Registration Authority,
Nagar Panchayat Sunni, Distt. Shimla, (H.P.).

Subject.— Application for Registrations Dog Breeder Photograph

Sir,

10.

11.

I will furnish the vaccination certificate on demand during Inspection by Registration
Authority or any officer/official of the Nagar Panchayat Sunni duly authorized by the
Registration Authority or within a period of 10 days from such Inspection, failing
which registration of the dog may be cancelled.

I will keep the dog chained/leashed while taking it outside. All ferocious dogs shall be
duly muzzled and a stick shall be carried by the Escort accompanying the dog while
taking it out.

I will ensure that the dog will wear a collar affixed with the metal token issued by the
Registration Authority at all the times.

I will compensate the person if a dog bites or causes/harm to any person or to the
property of any person.

I shall keep the dog under my control all the times, so that it does not intimidate,
annoy, hurt or bite any person. I shall not make Nagar Panchayat Sunni responsible for
any loss, damage or Injury caused by a registered dog to any person or to his/her
property and sole liability to compensate the victim will remain with me.

I shall not indulge in breeding of dogs for commercial purposes and trading of dogs
within the area of Nagar Panchayat Sunni. In case it is found that dog is being kept for
breeding or trading/commercial purposes by me, the Registration Authority shall
impound my dog/s besides imposing a fine as fixed by the Secretary Nagar Panchayat
Sunni upon me.

I shall not allow the dog to defecate in public places such as residential areas, green
belts, parks, streets, roads, road beams and other common places etc. In case the dog
defecates at the above specified places, I shall arrange to get the excreta of the dog
removed from the said place at my own level. I shall not allow the dog to defecate near
the residences of other persons, neighbors to their annoyance.

I shall ensure proper space, accommodation, food and medical treatment to the dog

I shall allow the registration authority or a Veterinarian, Health Supervisor, Chief
Sanitary Inspector, Sanitary Inspector/Supervisor or any other officer of the Nagar
Panchayat Sunni authorized by the Registration Authority to inspect the premises of
my dog and I shall allow that person to enter and inspect my premises at all reasonable
times

Signature of the Owner of the Pet Dog.

Annexure-C

Attach two
passport size

of Applicant

This is to request you that I want to register as Dog Breeder in N.P. Sunni. The

Particulars of the dog are as under:—
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Name of Dog Breeder :
Size and Layout of premises :
alongwith detail of surface, floor, number
of physical barriers (Doors or gates) etc.

N —

W

Detail of staff alongwith
qualification/experience

Detail of Dogs

Immunization record

Capacity of premises :
Name and address of the Veterinary Doctor:
Veterinary Council Registration No.

Anti Rabies Vaccination done on

S

Signature of the Veterinary Doctor

- = 00N LA

p—

Nagar Panchayat Sunni records.

ﬁ
N

Dated:

I hereby deposit Rs. 1000/-in cash, with the request to register as Dog Breeder in

I hereby under take to follow all guidelines mentioned in “The Nagar Panchayat
Sunni (Registration and Control of Pet Dogs) Bye-Laws, 2022”.

(Signature of the Applicant)

Name:
Address:

Contact No.:

FOR OFFICE USE ONLY
Date:
Receipt No.

Number allotted to Dog Breeder:

Signature of Issuing Officer.

To

The Registration Authority,
Nagar Panchayat Sunni, Distt. Shimla, (H.P.).

Subject.— Application for Registration of Dog Care Centre.
Sir,

This is to request you that [ want to register Dog Care Centre namely

Annexure-D

Attach two
passport size
Photograph
of Applicant

at Ward No. Nagar Panchayat Sunni. The particulars of Dog Care Centre areas under:—
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1. Name of Dog Care Centre :

2. Size and Layout of premises alongwith detail
of surface, floor, number of Physical barriers
(Doors or gates) etc.

3. Detail of staff alongwith qualification/experience :

4. Capacity of premises

5. I hereby deposit Rs. 1,000/-in cash, with the request to register Dog Care Centre in
Nagar Panchayat records.

6. I hereby undertake to follow all guidelines mentioned in “Nagar Panchayat Sunni
(Registration and Control of Pet Dogs) Bye Laws 2025

Dated:
(Signature of the Applicant)

Name:

Address:

Contact No.:

FOR OFFICE USE ONLY

Date:
Receipt No.

Number allotted to Dog Care Centre:
Signature of Issuing Officer.

OFFICE OF NAGAR PANCHAYAT SUNNI DISTT. SHIMLA (H.P.)

NOTIFICATION
Dated, the 11th May, 2026

No. NP Sunni/2025-763-766.—In exercise of the powers conferred by section under section
202 read with Section 217 of the Himachal Pradesh Municipal Act, 1994 and all other powers
enabling it in this behalf, the Nagar Panchayat Sunni proposes to make the draft “The Nagar
Panchayat Sunni (Grant of Trade License for Trade activities, Use of Premises and Storage of
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Articles in Premises), Bye-laws 2025” and as required under section 202 of Himachal Pradesh
Municipal Act, 1994, the Draft Bye-Laws are hereby published for the information of all the
persons likely to be affected thereby; and notice is hereby given that the said Draft Bye-Laws will
be taken into consideration, after the expiry of thirty (30) days from the date of their publication in
the Rajpatra, Himachal Pradesh, together with any objections/suggestions which may within the
aforesaid period be received in respect thereto. The text of the Bye-Laws is available on the Nagar
Panchayat’s website i.e. https://www.npsuni.in.

The objections/suggestions in this behalf should be addressed to the Secretary, Nagar
Panchayat Sunni, Tehsil Sunni, Distt. Shimla, Himachal Pradesh-171 301.

Draft “The Sunni Nagar Panchayat (Grant of Trade License for Trade Activities, Use of

Premises and Storage of Articles in Premises) Bye-laws 2025”.

1. Short title, Extent and Commencement:

(@)

(i)

(iii)

These Byelaws may be called “The Nagar Panchayat Sunni, (Grant of Trade
License for Trade Activities, Use of Premises and Storage of Articles in
Premises) Bye-laws 2025”.

These Bye-laws shall come into force from the date of their publication in the
Official Gazette.

These Bye-laws shall apply to all shops/premises falling within the NP limits
which may not be used without license for the purpose specified in Section 125,
126, 127, 128 read with Section 202 and 214 of the Himachal Pradesh Municipal
Act, 1994 as per Annexure I and for storage of any Article, and performing of any
trade within N.P. limits as per the Trade Types specified in these bye-laws at
Annexure 1.

2. Definitions:

“In these Bye-laws, unless the context otherwise requires,—

(a)
(b)

(c)

(d)

(e)

®

(2

“Act” means the Himachal Pradesh Municipal Act.1994, (Act No 12 of 1994).

“Authorized Officer” means Secretary or any other Officer specifically authorized
by the Secretary.

Urban Local Body (ULB): An Urban Local Body (ULB) is an administrative unit
in urban areas, responsible for governance, management, and development which
in this case is Nagar Panchayat Sunni.

“Inspector” means Sanitary Inspector, or any other Official of the Nagar
Panchayat Sunni duly authorized by the Secretary.

“License” means a written permission granted by the Secretary or any other
official /Officer duly authorized by the Secretary in favor of the person, owner &
occupier for sale/storage of articles and Trade Types specified in Annexure I, and
zones as per Annexure II of these Bye-laws.

“Licensing Officer” means Secretary, or any other officer duly authorized by the
Secretary to grant/ renew License under the provisions of these Bye-laws.

“premises”, means any shop/store/place where the articles specified in Annexure [
are kept for sale/storage in the godown/ premises and or where the trade activities
as specified under Annexure I are performed.
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(h)

(@)

G

(k)

M

(m)

(n)

(0)

(p)

@

(1)

(s)

“Small Scale Business/Trade” means premises covering a maximum area of
150Sq. Ft. “Medium Scale Business/Trade” means premises covering area of
151Sq. Ft. to 500 sq. ft. and “large Scale Business/Trade” means premises
covering area of more than 500 Sq. Ft.

Small Shop: A shop covering an area upto 64 square ft. shall be deemed to be a
small shop.

Medium Shop: A shop covering an area more than 65 sq ft. and upto 250 square
ft. shall be deemed to be a medium shop.

Large Shop: A shop covering an area more than 250 square ft. shall be deemed to
be a large shop.

Temporary Trade License: This license is issued for a brief period ranging from 1
to 30 days. It is applicable exclusively to trade activities conducted from
temporary, or makeshift shops or stalls at approved fairs, events, etc. It is
mandatory for the fair organizer/ temporary shop or stall owner to get the
individual temporary trade license as per the terms defined in this bye-law.

Zone: Functional boundary of the ULB, area designated for specific types of trade
activities.

Superstore: typically refers to a large retail establishment that sells a wide variety
of goods.

E-commerce: Electronic commerce, refers to the buying and selling of goods and
services over the internet. It encompasses a wide range of online business
activities for products and services.

Cloud Kitchen: A cloud kitchen, also known as a virtual kitchen, is a type of
commercial kitchen space dedicated solely to preparing food for delivery and
takeout.

NP Services: include but not limited to Garbage Collection, Property Tax,
Electricity supply, Water supply, and Sewerage connection, provided under the
jurisdiction of the Nagar Panchayat which can be regulated by separate
authorities.

“Shopkeeper” means any person running and managing the affairs of the
shop/premises/place including its owner/occupier.

The words and expression not defined under these Bye-laws shall have the same
meaning or sense as are defined in Himachal Pradesh Municipal Act, 1994.

Procedure for Obtaining License:

(a)

(b)

Any person who wants to operate/run any business/trade as specified in Annexure
I and/ or store any article as specified in Annexure I within the areas of the Nagar
Panchayat and as per zone definitions in Annexure II shall apply for license on
prescribed Format to Secretary of the concerned Nagar Panchayat.

Period of License: The License shall be issued for a period of lyear, 5 Years, 10
years & maximum upto 15 years at a time and the License shall automatically
come to an end after completion of such period.

Renewal of License:

(1)

The license will be automatically renewed upon expiration once the applicant
deposits the required fee. It can be renewed without any late fee or additional
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documentation within one month after expiration. If renewed within the following
month (2nd Month of Expiry), a 10% penalty will apply. Beyond this period, the
license cannot be renewed, and a new trade license must be applied.

(i1)) No document is required to be submitted for renewal of License

5. Transfer of License:

(1) The license issued under the Bye-laws shall not be transferred in the name of any
person except in case of the death of original licensee wherein it shall be made/
transferred in the name of the legal heirs only for the validity period of license on
production of supporting documents and shall be decided by Secretary keeping in
view the circumstances of the case.

(i1) Transfer of Trade License fees will be charged as per prescribed fees decided by
the ULB.

6. Closure of License:

The license issued under the bye-laws can be requested for closure in case of winding up of
the business. The licensee shall provide information as per prescribed guidelines to the Secretary
for winding up of his business. Closure of Trade License fees will be charged as per prescribed
fees, decided by the ULB.

7. Modification of License:

The license issued under the bye-laws can be requested for modification in the following
heads only.

(1) In-case of Change of Mobile Number (Trade Owner)

(i1) In-case of Change and or Addition in Subcategory or Trade under the preselected
sector as per Annexure-I. (Note: Sector cannot be Modified, Multiple licenses will
have to be applied for, multiple sectors).

(i11) In-case of Change of Business/ Trade Address (Modification of trade address is
only allowed in case the address is being changed within the same ward of the
ULB.)

Modification of Trade License fees will be charged as per prescribed fees, decided by the
ULB.

8. License Fees:

The license fee for grant of license shall be decided by the Nagar Panchayat from time to
time. The fee shall be charged in the following manner:—
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Fees Formula for Calculation
Fees (Scale of Business as per Scale of Business table below)
Trade *
License [Fees (Trade Type as defined in Annexure I) x Applicable Zone Factors
Fees (Defined in Annexure II)].
Sr. No. Scale of Business License | License License License Period
Period | Period Period 15 years
1 Year | 5 Years 10 Years
1. Small scale business/trade 200 800 1600 2400
Medium business/trade 300 1000 1900 2700
3. Large scale business/trade 500 2000 3200 4200

9. Temporary Trade Licenses :

(1) Temporary Trade Licenses are applicable only in case of fairs, festivals, and other
such events within the ULB, for a period of 1 day to 30 days only.

(i1) These licenses are specifically issued for temporary or makeshift shops or stalls at
fairs and similar events.

Temporary Trade License Fees to be charged as per the formula below:—

License Fees

Fees Formula for Calculation
Fees (As per Temporary Shop/ Stall Type Table Below)
Temporary Trade *

[Fees (Trade Type as defined in Annexure I) x Applicable Zone
Factors (Defined in Annexure II)].

In Fairs, Temporary/Makeshift Shop/Stall Trade fees within ULB is defined below:

SI. No. Shop Type Shop Rate (per Day)
1. Small Size Shop 20
2. Medium Size Shop 30
3. Large Size Shop 50

10. Temporary Permissions:

Fee structure for permission for Shooting of the Films/Documentaries in Municipality:—

Big budget
Films/Movies

75.00 Crores)

(Films above Rs.

Medium budget
Films/Movies

(Films above Rs. 5.00 Cr.

upto Rs. 75.00 Cr.)

Low budget Films/Movies/TV
Serials/Musical Albums/Advertisements
(Films upto Rs. 5.00 Crores)

Rs. 70,000/-per
day

Rs. 30,000/- per day

Rs. 15,000/ per day
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11. Conditions for Grant of License:

(@

(i)

(iii)

(iv)

™)

(vi)

(vii)

(viii)

(ix)
x)

(xi)

(xii)

(xiii)

(xiv)

(xv)

Trade registration with the Labour & Employment Department, Government of
Himachal Pradesh, is a mandatory prerequisite for applying for a Trade License
from Urban Local Bodies (ULBs).

The License shall not be valid for any other purpose, except for the items/articles
for which it is granted under these Bye-Laws.

The permission shall, unless specified otherwise in the license, be valid in the
entire NP limits, subject to such conditions as may be imposed by the Secretary.

The owner /occupier of the premises shall have to produce the license before the
Inspector or the licensing officer at any point of time as may be ordered by them.

The Secretary shall have a right to impose or alter any of conditions in the
license as may be deemed fit by him/her under the provisions of Section 214 of
the Himachal Pradesh Municipal Act, 1994.

Additional Permissions for any article/ trade mentioned in annexure-I may be
added by the Secretary as and when deemed necessary.

The applicant shall submit a self-declaration regarding information submitted by
him / her about the premises to be used for business/ trade viz. type of business,
area, approval of map and nature of property i.e. commercial and domestic etc. to
be true to the best of his knowledge and belief.

The licensee shall maintain proper record of the articles kept for sale or storage
and trade activities being performed in the premises as may be required by the
Licensing Officer. Further the licensee shall comply with all the directions and
instructions issued to him by the Secretary or the Licensing Officer from time to
time.

The licensee will ensure timely payment of N.P. dues

Time period for issue of License: The license shall be issued as per the timelines
notified/specified for this service under Public Service Guarantee Act, 2011.

Subject to these Bye-laws, license to any person, who applies online to the
Secretary or Licensing Officer in this behalf and tenders the prescribed fee shall
be granted by that officer, unless for reasons to be recorded in writing by him.

The Licensee shall be liable to pay transfer, modification, closure charges as
prescribed by ULB per license at the time of effecting transfer of License,
modification of license, closure of license.

The licensee shall abide by the terms and conditions of the license and the license
shall be displayed at the convenient/ conspicuous place /reception of the premises.

The Inspector or inspecting staff concerned shall have a right to enter and inspect
the premises and the licensee shall provide necessary assistance to the inspecting
staff at the time of inspection of licensed premises.

The licensee shall not make any encroachment/ overhanging projection on public
streets and NP drains in any manner.
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12. Denials of License:

1. The license shall not be granted,—
(i) To a person suffering from any loathsome infections or contagious diseases;

(i1)) To a person convicted for unlawful sale or storage of any articles mentioned in
Section 125, 126, 127, 128 read with section 202 and 214 of the Himachal
Pradesh Municipal Act, 1994;

(i11)) To a person who has been found to have habitually committed the breach of these
Bye- Laws or the terms of the license;

(iv) To a person not below the age of 18 years;

(v) To aperson involved in any unlawful activity as decided by the Municipality.

13. Offenses and Penalties:

(1) In addition to the penalty as provided under Himachal Pradesh Municipal Act,
1994 any person in possession of the premises found violating any of the
provisions of these Byelaws shall in the first instance be liable for a penalty of Rs.
1000/- only and suspension of license for a period of one month and for repetition
of the same violation within three months be liable for penalty of Rs. 5000/- only
and permanent Cancellation/withdrawal of license.

(i1) If the information submitted by the applicant under self-declaration is found to be
false, he/she shall be liable for the penalty of ten times of the license fee and his/
her license will be cancelled.

(i11) In case of repeated violations, the concerned person, owner, or occupier, as the
case shall be liable for cancellation/withdrawal of License which can only be
restored on receiving written undertaking accompanied by surety from the person
violating these Bye-laws subject to the satisfaction of the Secretary.

14. Penalization for Default on NP Services.:

In the interest of maintaining compliance and to ensure the seamless provision of NP
services, the Nagar Panchayat hereby enacts the following:—

1. Interlinked Service Compliance:

All N.P Services, including but not limited to Garbage Collection, Property Tax, Electricity,
Water, and Sewerage, provided under the jurisdiction of the Nagar Panchayat and regulated by
separate authorities, shall be interlinked for compliance purposes.

2. Cross- Service Penalization:

Any resident or entity found to be in violation of the regulations pertaining to any one of the
N.P services shall be subject to cross-NP service penalization. This includes but is not limited to:—
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(i) Suspension or limitation of other NP services

(i1) Imposition of additional fines and penalties across all utilities

(ii1)) Notification and reporting of violations across regulatory authorities for
coordinated enforcement.

3. Repercussions for Trade License service:

NP Service Defaulters will not be allowed to apply/ renew/ modify/ close trade licenses till
the violation is resolved.

4. Notification and Appeal:

Prior to the enforcement of cross-NP penalties, the affected party shall receive a written
notice detailing the nature of the violation, the affected services, and the penalties to be imposed.

The affected party shall have the right to appeal against the penalization within a stipulated
period as prescribed by the Nagar Panchayat.

5. Inter-Authority Coordination:

Regulatory authorities governing each NP service shall establish a coordination mechanism
to ensure the efficient and timely exchange of information regarding violations and enforcement
actions.

Regular meetings shall be held between regulatory authorities to review compliance status
and address issues related to cross-NP service penalization.

6. Zone Categorization:

Nagar Panchayat should consider categorizing trade license fees within their jurisdiction
based on the zone in which the trading unit is located.

These Bye-laws shall come into effect immediately upon its inclusion in the Nagar
Panchayat Bye-laws. The Municipality shall periodically review and update the cross-NP
penalization framework to address emerging challenges and ensure fair and effective
enforcement.

By order,

Sd/-

Secretary,

Nagar Panchayat, Sunni.
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Annexure-I
Trade Sector Type and Trade Categorizations
SI. Sector ULB Name Trade Fees
No. INR
1. | Agriculture Nagar Panchayat, Sunni 100
2. | Automotive Nagar Panchayat, Sunni 200
3. | Banking Finance Services Insurance (BFSI) | Nagar Panchayat, Sunni 300
4. | Common Trades Nagar Panchayat, Sunni 120
5. | Education, Skills & Development Nagar Panchayat, Sunni 200
6. | Fairs, Festivals, Events, and Exhibitions | Nagar Panchayat, Sunni 100
(Temporary Licenses Only).
7. | Handloom & Handicrafts Nagar Panchayat, Sunni 80
8. Nagar Panchayat, Sunni 100
IT/ ITES Services
9. | Luxury Goods Nagar Panchayat, Sunni 200
10. | Manufacturing, Industries and Industrial | Nagar Panchayat, Sunni 400
Materials.
11. | Petroleum, Chemicals & Other Regulated | Nagar Panchayat, Sunni 800
Products.
12. | Tourism & Hospitality Nagar Panchayat, Sunni 600
13. Nagar Panchayat, Sunni 400

Transportation & Logistics

Zone Categorization Table

Annexure - I1

SL. Zone Zone Definition Multiplication
No. Name Factor (X)
1. A As per priority Zones defined in Property Tax under 3
the NP Property Tax Bye-laws.
2. B As per priority Zones defined in Property Tax under 2
the NP Property Tax Bye-laws.
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Form A - Trade License

Annexure-A

Applicant information

Name:

Father/Husband Name:

PAN Card No. :

Aadhar No.:

Applicant permanent Address:

Building Name/ Number:

Area/Street:

Ward Number and Name:

City /District:
Pin:

Applicant contact details:

Email:

Mobile No.:

Trade Address

Building name/ number:

Area/Street/landmark:

Ward:

Name of ULB:

City /District:

Pin:

Trade Contact Details:

Email:

Mobile No.:

Trade Classification/ category:

Trade Type:

Trade Details

Trade details (Brief description)

Year for the license is required (Max. 5

years)

Area of premises ( i.e.<125 sqft,>125 sqft)

Documents to be submitted

Photo ID Proof:

Lease Deed/ Rent Agreement:

PAN/TAN/TIN*:

NOC (where required):

(Signature of the Applicant).
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Declaration:-

Lo s/o, d/o, w/o.. ceveeeneno TESIdeENt
o) do hereby solemnly affirm and declare that 1nforrnat10n submltted by me for
acquiring Trade License is true and correct to the best of my knowledge and belief if any
information submitted by me is found incorrect/misleading at any stage, then I will be liable for
legal action.

Form for Renewal of Trade License

Existing License Number
Name of Licensee

Nature of Trade/Business
Date of Issue

Date of Expiry

Period/date = of renewal
license.

Form for Transfer of License

Existing License Number

Name of Original Licensee

Nature of Trade/Business

Date of Death of Original Licensee
Name of Applicant to whom
license is to be transferred.

Period of renewal of License

Detail of attached supporting
documents.

Information to be provided for winding up of business / trade

L SIA/W . 1/0.........
....................................................................................................... do hereby
inform in advance that I shall be winding up my business /trade registered under registration
N0t and trade license. NO.........c.oooviiiiiiiinnnt. with
effect fromdated .....................coll.

(Signature of Applicant).

HOME DEPARTMENT
NOTIFICATION
Shimla-2, the 13th May, 2026

No. Home-B.B(15)1/2015-Vol-II.—In supersession of this department Notification No.
Home.B.B(15)1/2015-Vol-II, dated 18-08-2025, the Governor of Himachal Pradesh, after
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consultation with the Hon’ble High Court of HP and in exercise of powers vested under section 3
of the Commercial Courts, Commercial Division and Commercial Appellate Division of High
Courts Act, 2015 (Act No. 4 of 2016) is pleased to reconstitute and confer ex-officio powers of
Commercial Courts as follows:—

1. The Court of Civil Judge shall have original jurisdiction in all commercial
disputes, the pecuniary value of which is Rs. 3,00,000/- (Rupees Three Lakhs),
but does not exceed Rs. 30,00,000/- (Rupees Thirty Lakhs).

2. The Court of Senior Civil Judge shall have original jurisdiction in all commercial
disputes, the pecuniary value of which exceeds Rs. 30,00,000/- (Rupees Thirty
Lakhs) but does not exceed Rs. 60,00,000/- (Rupees Sixty Lakhs).

3. The Court of District Judge/Additional District Judge shall have original
jurisdiction in all commercial disputes, the pecuniary value of which exceeds
Rs. 60,00,000/- (Rupees Sixty Lakhs) but does not exceed Rs. 1,00,00,000/-
(Rupees One Crore).

The notification shall come into force from the date of publication in the Rajpatra
(e-Gazette), Himachal Pradesh.

By order,

Sd/-

( KAMLESH KUMAR PANT, IAS),
Addl. Chief Secretary (Home).

HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001
NOTIFICATION
Shimla, the 5th May, 2026

No. HHC/GAZ/14-420/2022.—Hon'ble the Chief Justice, has been pleased to grant ex-post
facto sanction of 06 days commuted leave w.e.f. 04-04-2026 to 09-04-2026 in favour of Ms. Sonia
Gupta, the then Civil Judge cum-JMFC, Bilaspur presently posted as Mobile Traffic Magistrate,
Bilaspur and Hamirpur at Bilaspur. H.P.

Certified that Ms. Sonia Gupta had joined the same post and at the same station from where
she had proceeded on leave, after expiry of the above period of leave.

Also certified that Ms. Sonia Gupta would have continued to hold the post of Civil Judge-
cum-JMFC, Bilaspur (H.P.), but for her proceeding on leave for the above period.

By order,
Sd/-

Registrar General.
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HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001

NOTIFICATION

Shimla, the 6th May, 2026

No.HHC/GAZ/14-58/75-XV.—It is hereby notified for the information of Additional
District and Sessions Judge concerned that the 79th Departmental Examination under Rule 18 of
the Himachal Pradesh Judicial Service Rules, 2004 will be held in the premises of the High Court,
Shimla-171 001 on the following dates:

Date Paper/subject Time

Thursday Criminal Law 10.00 A.M. to 1.00 P.M.
16-07-2026 Civil Law 2.00 P.M. to 5.00 P.M.
Friday Revenue Law -1 10.00 A.M. to1.00 P.M.
17-07-2026 Revenue Law -II 2.00 P.M. to 5.00 P.M.
Saturday Accounts 10.00 A.M. to 1.00 P.M.
18-07-2026 Constitutional Law 2.00 P.M. to 5.00 P.M.

By order,
Secretary Departmental,
Examination Committee.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001

NOTIFICATION

Shimla, the 6th May, 2026

No.HHC/GAZ/14-318/2010.—Hon'ble the Chief Justice, has been pleased to grant 11 days
earned leave w.e.f. 11-05-2026 to 21-05-2026 with permission 10-05-2026 in favour of prefix
Sunday falling Dr. Hakikat, Sr. Civil Judge-cum-CJM, Kangra at Dharamshala, to H.P. on.

Certified that Dr. Hakikat is likely to join the same post and at the same station from where
he proceeds on leave, after expiry of the above period of leave.

Also certified that Dr. Hakikat would have continued to hold the post of Sr. Civil Judge-
cum-CJM, Kangra at Dharamshala, H.P. but for his proceeding on leave for the above period.

By order,
Sd/-
Registrar General.
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HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001

NOTIFICATION
Shimla, the 7th May, 2026

No.HHC/Admin.6 (23)/74-XVIIL.—Hon'ble the Chief Justice, in exercise of the powers
vested in him under Rule 2 (32) of Chapter 1 of H.P. Financial Rules, 2009 has been pleased to
declare the Additional District and Sessions Judge, Chamba, H.P. as Drawing and Disbursing
Officer, in respect of the Court of District and Sessions Judge, Chamba and also the Controlling
Officer for the purpose of salary, T.A. etc. in respect of establishment attached to the aforesaid
Court during the earned leave period of Ms. Anuja Sood, District and Sessions Judge, Chamba
w.e.f. 11-05-2026 to 19-05-2026 with permission to prefix Second Saturday and Sunday falling on
09-05-2026 & 10-05-2026, respectively.

By order,
Sd/-

Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001
NOTIFICATION
Shimla, the 7th May, 2026

No. HHC/GAZ/14-250/2000-1.—Hon'ble the Chief Justice, has been pleased to grant 09
days earned leave w.e.f. 11-05-2026 to 19-05-2026 with permission to prefix Second Saturday and
Sunday falling on 09-05-2026 & 10-05-2026, respectively in favour of Ms. Anuja Sood. District
and Sessions Judge, Chamba, H.P.

Certified that Ms. Anuja sood is likely to join the same post and at the same station from
where she proceeds on leave, after expiry of the above period of leave.

Also certified that Ms. Anuja Sood would have continued to hold the post of District and
Sessions Judge, Chamba, H.P. but for her proceeding on leave for the above period.

By order,
Sd/-
Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001

NOTIFICATION

Shimla, the 6th May, 2026

No. HHC/Admn. 6(23)/74-XVIII.—Hon'ble the Chief Justice in exercise of the powers
vested in him under Rule 2 (32) of Chapter 1 of H.P. Financial Rules, 2009 has been pleased to
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declare Sr. Civil Judge-cum-ACIM (1), Dharamshala, H.P. as Drawing and Disbursing Officer in
respect of the Court of Sr. Civil Judge-cum-CJM, Kangra at Dharamshala and also the Controlling
Officer for the purpose of salary. T.A. etc. in respect of Class II to I'V establishments attached to the
aforesaid Court under Major Head "2014-Administration of Justice" during the earned leave period
of Dr. Hakikat. Sr. Civil Judge-cum-CJM, Kangra at Dharamshala, H.P. w.e.f. 11-05-2026 to
21-05-2026 with permission to prefix Sunday falling on 10-05-2026 or till he returns from leave.

By order,
Sd/-
Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001
NOTIFICATION

Shimla, the 8th May, 2026

No.HHC/Admn.16 (8)74-VI.—Hon'ble the Chief Justice, in exercise of the powers vested
in him U/S 139(b) of the Code of Civil Procedure, 1908, Section 333(1)(b) of the Bharatiya
Nagarik Suraksha Sanhita, 2023 and Rule 5(vi) of the H.P. Oath Commissioners (Appointment &
Control) Rules, 2007 has been pleased to appoint Ms. Shivangi (HIM/521/2025) and Ms. Mehak
Sonkhla (HIM/733/2025), Advocates, as Oath Commissioners at Hamirpur, District Hamirpur,
H.P., for a period of two years with immediate effect, for administering oaths and affirmations on
affidavits to the deponents under the aforesaid Codes and Rules.

By Order of Hon'ble the Chief Justice,
Registrar (Administration).

GENERAL ADMINISTRATION DEPARTMENT
SECTION-A

NOTIFICATION
Shimla-2 the 8th May, 2026

No. GAD-A(B)8-1/2026.—The Governor, Himachal Pradesh is pleased to declare
17-05-2026 (Sunday) as a “Public Holiday” (in case poll is held) within the territorial jurisdiction
of the Municipal Corporation as per annexure-I. All Government Offices, Boards, Corporations,
Educational Institutions and Industrial Establishments situated in the Himachal Pradesh including
those covered under Industrial Disputes Act, as well as Shops and Commercial Establishments
situated in the concerned area of the Municipal Corporation shall remain closed on the above said
date. This will also be a paid holiday to daily wages employees and also within the meaning of
Section 25 of Negotiable Instrument Act, 1881.
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It is clarified that special casual leave may be granted to those employees who are working
at different places in the State but have a right to vote in above Municipal Corporations subject to
production of certificate from the concerned Presiding Officer confirming that the employee has
actually cast his/ her vote.

By order,
Chief Secretary.

Annexure - 1

List of ULBs in which Elections are due in the State:-

SIL. Name of Name of Municipality Number of Wards | Total
No. District

1. | Bilaspur 1. M.Council Bilaspur 11

2. M.Council Ghumarwin 9

3. M.Council Shri Naina Devi Ji 7

4. N. Panchayat Talai 7 34
2. | Chamba 1. M.Council Chamba 11

2. M.Council Dalhousie 9

3. N. Panchayat Chowari 7 27
3. | Hamirpur 1. M.Council Sujanpur-Tihra 9

2. N. Panchayat Bhota 7 16
4. | Kangra 1. M.Corp. Dharamshala 17

2. M.Corp. Palampur 15

3. M.Council Kangra 9

4. M.Council Nurpur 9

5. M.Council Nagrota-Bangwan 7

6. M.Council Dehra 7

7. M.Council Jawalamukhi 9

8. N. Panchayat Shahpur 7 80
5. | Kullu 1.  M.Council Kullu 11

2. M.Council Manali 7

3. N. Panchayat Bhuntar 7

4. N. Panchayat Nirmand 7

5. N. Panchayat Banjar 7 39
6. | Mandi 1. M.Corp. Mandi 15

2. M.Council Sarkaghat 7

3. M.Council Sunder Nagar 13

4. M.Council Ner Chowk 9
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M.Council Jogindernagar

N. Panchayat Rewalsar

N. Panchayat Karsog 65

7. | Shimla M.Council Rampur

M.Council Theog

N. Panchayat Sunni
N. Panchayat Chopal
N. Panchayat Kotkhai
N. Panchayat Jubbal

N. Panchayat Chirgaon

N Q9 ) 90 9 9

N. Panchayat Nerwa 58

M.Corp. Solan 17

il ISl B A Bl B ol B ol B Bl B N

8. Solan

M.Council Parwanoo

9
M.Council Nalagarh 9
7
7

N. Panchayat Arki

N. Panchayat Kandaghat
M.Council Nahan 13
M.Council Paonta-Sahib 13

49

il R e B

9. Sirmaur

N. Panchayat Rajgarh 33
M.Council Santokhgarh

M.Council Mehatpur-Basdehra

10. | Una

N. Panchayat Gagret

N. Panchayat Daulatpur Chowk
N. Panchayat Tahliwal

N. Panchayat Amb 48
Grand Total Municipal Corp. =04 M. Corp. =64 449
Municipal Council =25 M. Council =229
Nagar Panchayats =22 (51) | N.Panchayat =156

AT B B B e M
o 2| | 9| v o 2

GENERAL ADMINISTRATION DEPARTMENT
SECTION-A

NOTIFICATION

Shimla-2, the 14th May, 2026

NO. GAD-A (B) 8-2/2026.—In supersession of this Department’s notification of even
number dated 6th May, 2026, the Governor, Himachal Pradesh is pleased to declare 26-05-2026
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(1st Phase), 28-05-2026 (2nd Phase) and 30-05-2026 (3rd Phase) as paid holidays in the State of
Himachal Pradesh on account of general elections to Panchayati Raj Institutions on the actual day
of polling in the respective areas. All Government Offices, Boards, Corporations, Educational
Institutions and Industrial Establishments situated in the Himachal Pradesh including those covered
under Industrial Disputes Act, as well as shops and commercial establishments situated in the
concerned area of the Panchayati Raj Institutions shall remain closed on the above said dates. This
will also be a paid holiday to daily wages employees within the meaning of Section 25 of
Negotiable Instrument Act, 1881.

It is also clarified that special casual leave may be granted to those employees who are
working different places in the State but have a right to vote in above Panchayati Raj Institutions
subject to production of certificate from the concerned Presiding Officer confirming that the
employee has actually cast his/ her vote.

By order,
Chief Secretary.
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In the Court of Sub-Divisional Magistrate, Bhattiyat at Chowari, District Chamba (H.P.)

In the matter of :

Tarveej s/o Sh. Fharngo, r/o Village Tornu, P.O. Gahar, Tehsil Bhattiyat, District Chamba
(H.P.).

Versus
General Public

Proclamation for the delayed birth registration under Section 13(3) of the Registration of Births
and Deaths Act, 1969.

Whereas, an application of Sh. Tarveej s/o Sh. Fharngo, r/o Village Tornu, P.O. Gabhar,
Tehsil Bhattiyat, District Chamba (H.P.) has been received in this office through Additional
registrar (Birth & Death)-cum-Medical Officer of Health Chamba, Distt. Chamba (H.P.) for the
delayed registration of his birth in accordance with Section 13(3) of the Registration of Births and
Deaths Act, 1969.

Whereas, it has been stated in the application that Sh. Tarveej was born on 09-02-1968, but
the registration of his birth could not be done within the prescribed period as stipulated under the
Act and Rules made thereunder.

Now, therefore, in order to verify and confirm the accuracy of the information provided,
this proclamation is hereby issued for the general information of the public at large. Any person
having any objection or relevant information with regard to the delayed registration of the aforesaid
birth is hereby called upon to submit the same in writing to the undersigned within 30 (thirty) days
from the date of issuance of this notice.

In case no objection is received within the stipulated period, it shall be presumed that no
objection exists, and the matter shall be proceeded with further in accordance with law.

Issued under my hand and seal on this 4th day of May, 2026.

Seal. Sd/-
Sub-Divisional Magistrate,
Bhattiyat at Chowari, District Chamba (H.P.).

In the Court of Sub-Divisional Magistrate, Bhattiyat at Chowari, District Chamba (H.P.)

In the matter of :

Champa Devi d/o Sh. Uttam Singh, r/o Village Godhra, P.O. Sahla, Tehsil Sihunta, District
Chamba (H.P.).

Versus

General Public
Proclamation for the delayed birth registration under Section 13(3) of the Registration of Births
and Deaths Act, 1969.
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Whereas, an application of Champa Devi d/o Sh. Uttam Singh, r/o Village Godhra, P.O.
Sahla, Tehsil Sihunta, District Chamba (H.P.) has been received in this office through Additional
registrar (Birth & Death)-cum-Medical Officer of Health Chamba, Distt. Chamba (H.P.) for the
delayed registration of her birth in accordance with Section 13(3) of the Registration of Births and
Deaths Act, 1969.

Whereas, it has been stated in the application that Champa Devi was born on 01-09-1977,
but the registration of her birth could not be done within the prescribed period as stipulated under
the Act and Rules made thereunder.

Now, therefore, in order to verify and confirm the accuracy of the information provided,
this proclamation is hereby issued for the general information of the public at large. Any person
having any objection or relevant information with regard to the delayed registration of the aforesaid
birth is hereby called upon to submit the same in writing to the undersigned within 30 (thirty) days
from the date of issuance of this notice.

In case no objection is received within the stipulated period, it shall be presumed that no
objection exists, and the matter shall be proceeded with further in accordance with law.

Issued under my hand and seal on this 4th day of April, 2026.
Seal. Sd/-

Sub-Divisional Magistrate,
Bhattiyat at Chowari, District Chamba (H.P.).
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In the Court of Sub-Divisional Magistrate, Chamba, District Chamba (H.P.)

Sh. Vineet Sharma s/o Sh. Hem Nand Sharma, resident of Mohalla Adarsh Nagar, P.O.
Hardaspura, Tehsil & District Chamba (H.P).

And

Smt. Rachna Badyal d/o Sh. Shakti Prasad Badyal, resident of Mohalla Hatnala, Chamba
Town, Tehsil & District Chamba (H.P.).

Versus

The General Public
Subject.— Notice regarding registration of Marriage under section 15 & 16 of Special of Marriage
Act, 1954.

Whereas, the above named applicants have made an application before the undersigned
under section 15 of Special Marriage Act, 1954 (Central Act) as amended by the Marriage Laws
(Amendment Act 01, 49 of 2001) alongwith affidavits and other relevant documents stating therein
that they have solemnized their marriage on 10-08-2009 at their place of residences and they are
living together as husband and wife since then. Hence their marriage may be registered under
Special Marriage Act, 1954.

Now, therefore, the general public is hereby informed through this notice that any person
who has any objection regarding the registration of this marriage can file the objections personally
or in writing before this court on or before 08-06-2026. After that no objections will be entertained
and marriage will be registered accordingly.

Issued under my hand and seal of the Court on this 6th May, 2026.

Seal. Sd/-
(PRIYANSHU KHATI, 1AS),

Sub-Divisional Magistrate,

Chamba, District Chamba (H.P.).

§ QT BRIGRI FUSIRBN, dedic Jrenl, forel geef, (fRowo)

A1 M g 20 <dl X goare MaRi e SiSEl, SThER Udeilged, qediel Adrell, foTel
Foel (fBovo) |

ERIE

SATH ST dAT

9 ——UpTe STIER qrEd RISRa el Heldl drel, UcdR gd Uddlidged H drd #oll g
IR |

A9 M G A M YA 7 <) IE, FEi Ta SIS, SIHER Uddliged, dedrd de e,
e @eel (Rowo) @@ #+11 w9 @ W W g0 s &g W, FERD Ta OESl, STEER



o193, fRHTet U9, 14 HS, 2026 /24 JRG, 1948 2667

Udcligeel, dediial ATell, el dhoel, fRodo o 59 =IaTely H Wil /@Al F0 385 /453 Halel
IS & QG HIET S Al § 9 ear vag Y3 gR RIF 9l a1d /ol B 8eM aR
3aed A fdar 21 o9 araa a™1 == g3 s Aol 9 9o’ SRR <adl $He] arhdl Tl
& & fhar {6 die W) 9 @rdr/@die [0 385 /453, THRT TR 234, IHdT d1aTal 00—04—03
20 H ISP & Peoll BI BRdl el AT & © | & Y R 9l fderdr $eig g3 g Bl
PIs Hooll T BIRA A ¢ | 59 ARG 3HD! BHEA &A1 IS | FATS T8 916 B
P U T R B arSl @ fA9d hd 99 1945—46 © Wac /WaM! 96 /192 TADT AT
TR 72 BT, 82 IHAT 0—10 [I@T, AT TFA HATBAT <adl SHc], eHTel dledd™ IH &1
golq <g DI IoYd FHT BIST el HRER T B 9 Heoll Iolq, do& gad DI iy ATHH
T qP AGll BTSN AT GOl © | o=l 99 1953—54 @ SHE=I 3§ H © Ganad o=l
AT & AT 95 & WIRT H0 82, YDA 0—10 AT qTIeT e HAhIT Qo] STH] AIDHR d
P T Heoll ST 9 fAear Sofq, §F g I aRil d1d Al el ARG &g Y3 399
A Q8 A1 BRTGId ATl Gol g | SHIE=al ay 1957—58 o1 1992—93 T $rsixIol dq¥gR Vel |
BT IIS! H8TA & el 8PIId a9 2000—01 & WdT /G 298 /357 & O WART 50 ATIH]
82, BT 234, IBAT 0—04—03 20 [ AT AU BeIGR H HABIT Sadl SHe] AThAT el g
QT Hed H AT T A9 RIFR Gl a1 Aol el ARKA &g Aoldh: I aril drd
7ol G BITSd JTd €91 & | 98Tel darel SHHEwl d¥ 2005—06 & Wdc /Edl 320,/383 H
SIS dq¥gR V8T | SHE=l ay 2010—11 & WdT /Wall 340 /402 & W SHIAT H Sddd
TR 518 ARIKT WAl G WHT HIed H S WA AGhR A IRA 1d Joll el <dl M,
AT M, W M YGITO g gF S% A gl d1d Holl Q199 GOl g3l | (SAdiel TRR 518
PRI TG HOll GRIG BT 24—01—2014 HI 3 g3AT) FETAl dlel SMHE= ay 2020—21 &
Wqe /gl 385 /453 A9 & T H1ed H <@ M Y $g sddblal TR 1080 IR FollRad
A BIF BB R G919 41T M, od MM G0 qdl M Y &g M a_ER 1,/3 ART AT
il 19 ASll GRM PRG IR HoR 8% o | o RoTdd! GORIT A/ Joll & RIF W Idl I,
A4 M RgHl M qF B GF SIS A1 Joll Bl gl (b Sy | 5749 31d gl §ol B+ dR
fawrRer &1 778 B |

31d: WIAIRYT $I 39 $IAER &R Grad fhar mar € & Jfe SwRiad ad #oit & 1A
TR < M, 79 M, RN M gF $Hg 9 3% A1 Al Gof HRa IR IMART B a1 98 A iw
23—05—2026 BT I SHH Yd ITETeTd Bofl H 37U 3MMURT Tol HRAT Fhal © | $H SWIA DIy
IOR / UARTSl ARG &l B8N AT FRATER JSd if¥elkg #8Td arel 9 d/d #oll gowil &ol
PRAM B AT UIRT HR & ST |

31Tl fieh 21—04—2026 BT WX EXIER T HIBR AaTeld GIRT STRI 3T |
AR | BRI / —
SENIKIGE KIS EINCASS (%ocro)

¥ JETeId HRIGRI SUSIABRI A TedIeIaR, foof, dedla g forer geef (fBovo)

sl 3 @e Y3 &l XM e, fardl Wa Al STeER gdd, dedid d el doe],
(f2omo) |
ERIE|

SATH ofddT



2668 51U, AT U, 14 HS, 2026 /24 AR, 1948
ST $¥ABR / Alfed

arefl =1 afer™ @i’ YA &0 XM @e, AR W dlssl, SrheR gad, dedld 9 STl foe)
(fRowo) =1 31l &RT 13(3) S UG A Uoliaxol JMfAFRM, 1969 & IIid U AMdad el
MR (T @ J) /7 Ffbcdr Afden), Sl foe] @ U= HAid HFW- KLU(Delayed
Birth & Death) 2026/-3960 fa7ie 28 HRaXT 2026 AT HHALN: fUAT AT TSI AER Bls, Ql
TATE T M T AUAIar JEo—ud, RUE yM y=ERd RIS 3T BT afed 9
BRI H T g3 & | forad ureft 4 amdes fhar € b g1 o f3A1d 25—06—1970 I B3l
2 39 g8 3fU7 O @I UM I UM UErd NsEd, dgdid 9 el oo, fRodo # &S
FRATT ATed ¢ |

31T FIHATIRYT Bl 39 AR /AIfCH gRT o fhan Sren & 6 59 dag # afe e
Ffdd HT IR AT UaRTST & d 98 W 3ferar e ufaf=f gRr fedid 25-05-2026 &1 Ura:
10.00 Fo1 37T ¥ BIOR B[R MU TR YA B AhdT 2 | 3R I9d ARG IS el &
IR AT YARTSl YTl <Te1 slar ar #1 3fe™ @i gF &1 M 95, Mardl Td 8], SIheR Ie9,

dedle @ RTelT doe], 2090 3 TS B & S SR R & ST |

3171 fieh 25-04—2026 BT BHAR EIER G HIEX W SIRI §aAT |

e | EIIETRT / —
HTIIBRT TUSIOBNT T ATId daddgR,

Poc], ST Hee] (fRovo) |

¥ IAQTerd BRIGRI SUSIRAGR Ad TedIeiaR, focf, dedlal d e geef (fRowo)
(fRowo) |
T
SIEAVERI

ST SIABR / AIfes

it 50 Afger Rig g3 40 9R Rz, e g ar80), STdher Gell, dedia a fTar foo],
(fRowo) =1 e &RT 13(3) W70 Td Jg USHHRYT SMAIH, 1969 & ST U 3MMda Tl
MRER (T 1@ Q) /& fden iifer), e fegl & U3 wHie HFW-KLU(Delayed
Birth & Death) 2026/-4988-89 f&=Ties 20 #Te, 2026 3T HAI: AYAT A Tobl, AR HTS, QI
TaTed & A Bl IJUARIdl FHO—UH, RUE UM YRk Y18 AN brIS dfied 9
3eTera H Ut ga 7 | R wredt 71 amaed A € & ger 9 Qe 30—06—1965 BT BT &
3q I8 IMUT T bl Ulfe Iad U UARIT Tev, dediidd @ Tl fee, fRovo H &S HRamT
e & |

31T FIATIRYT Bl 39 AR /AICH gRT Jiod fhan Siren & 6 59 dag # afe &
AfdT BT IoR AT YRS 81 I 98 I ferar o Uiy g1 f3did 25—-05—2026 &I UTa:
10.00 Fo1 3TRTAT ¥ BINR IR AT YaRTSl TRAd B FHAT & | IR Iacd ARG qdb [hdl T
IR I YaRTSl YTl =81 gien ar & Ao g ga 30 4R R, FHard Tg 918, Sieher g,
dgdidl d f7e goof, (Bovo) H TSl HRA & 3MMee SR PR & ST |




o193, fRHTet U9, 14 HS, 2026 /24 JRG, 1948 2669
3ITST fa=ih 25—04—2026 P THAR BEIER d HIEX A SRI 83T |

AER | BETRT / —
HTIIBNT TUSIYBNT T ATId daddeR,

Poc], ST Hee] (fRovo) |

9 T HRUBR] USSR AT TeHIdaR, doc], dedid g forerm geey (fRovo)

ST = ar <4l gl 8N i @ie, Faril T 9 R, STeER Waell, dedial 9 [Tl foe]
(fRowo) |
CRIC|

JATH oi-d

JTeTeldl S8R /Ay

arfefar il =@ar <dl gl s et @i, Fari Wa g9 R, SR 4@l dedia a 1ot
Hoo], (FBovo) =1 S &RT 13(3) TTH UG Fg UoiihxoT JMfAFRM, 1969 & IIId Udh 3MMIa fotell
MMER (T vd ) /g fafeea siier), el o] & Ua HHid HFW-KLU(Delayed
Birth & Death) 2026/-2449-50 f&=ie 15 HRaER!, 2026 3Tl HHI: U A Ebl, IR B,
T AR & A B! AUl FHV-UF, RUC UM YA gHARN 3 BTG died 9
3eTrd H UTK gl & | forad uifefar <1 amaed fam & & s+ar o fasiids 15—04—1976 &1 gal
2 3@ I8 U S DI Ufte Iad U™ uArd gAnl, e 9 el doel, 2090 H TS HRamT
=TEe & |

31 AIATIRYT Bl 39 AR /HAIfled gRT gfod foan oirer © 6 39 ddy 7 afe fn
fdd B IoR AT Yool &l Al 98 W 3fqal I+ Ui g1 & 25—-05—2026 HI UTd:
10.00 Fo1 I7TAd ¥ BIOR B[R MU TR YA B AhdT 2 | 3R I9d ARG IS el &
IR IT UaRTSl UTWl 8l Blar ol sl awur <dl g sl <l <, (ari e qanfl, Srper
4@gell, dedidl g forelr foef (BoWo) H o1 R & Qe SR B &Y S |

3Tt faie 25-04—2026 DI TR EXIER G HIEX W SIRI §aAT |

e} | ETIETRT / —
HTIIBRT TUSIIBNT T ATId dadeleR,

Poo], Forer goe] (fRovo) |

§ QT BRIGRI SUSIABRI TId TedIcIar Gocf, dedial 9 f57erm gee], (fBodo)

ST ART <4l g i g vM, AR T qrelell, SThER gy, dedld 9 e fee)
(fRowo) |

M ST-d



2670 51U, AT U, 14 HS, 2026 /24 AR, 1948
ST $¥ABR / Alfed

orfefar sfrcl AT <dl g1 S =g v, FEaril Wa e, STeER 9oy, dedid g [Tl
Foal (fRodo) =1 3l &RT 13(3) ST Ud AT USIIBRYT ARIH, 1969 & A=A U 3MMdad Tl
MR (T 1d 99) /97 FHfbedr ffa), 5ol foe] & 93 HHid HFW-KLU(Delayed
Birth & Death) 2026/-4988-89, i 20 HId, 2026 ™= HA: IJUAT A bl AR BT,
T AR & A B! AUl FHV-9F, RUS M YA FARN 3 SIS died 9
FETAd | UT T © | forad wifehar 1 e far & o g1 o fa=lids 12—08—1977 T §afl
2, @ 98 oW oW @ URIfic 9o U dumd qAdR, dedd 9 Rl ooy, fRodo H oaSt
FHRAT ATEN B |

31T FIHATIRYT Bl 39 AR /AIfCH gRT o fhan S & 6 59 dag # afe e
i B IOR IT YRS &1 dl 98 W frar 30+ Ui gR1 e 25—-05—2026 Pl Ure:
10.00 T I7ETAT ¥ BIOR B[R MU TR U B AhdT 2 | 3R IId ARG IS el &
IR IT YARTST WIS AI81 Biel df 7l {1 <dr g1 57 =g, k@, el T arefell, STher 9oy,
H TS PR B AR SR PR &Y AT |

3Tl faieh 25-04—2026 DI THAR EXIER G HIEX W SIRI §aAT |

e} | EIIETRT / —
HIIBRT TUSIYBRT T ATd daddsR,

foo], Forer goel (fRovo) |

¥ JAQTerd BRIGRI SUSIRAGR e TedIeiaR, focf, dedleal d e geef (fBowo)

2 fI9 <9 g3 #0 fere M, Faril W fS<ls, SrheR gwsle, dedla 9 el doe]
(fRowo) |
ERIE]

M STd

ST SIABR / AIfes

greft o faee < g3 o et W, Mardl e fSrs, SIdeR gwald, dgdid g el
Hoof (fBowo) 7 1l &RT 13(3) S UG A USHHBRYT AR, 1969 & A< U 3MIaA
e MRgR (T vd 9g) /9= fafscn aferR), Rl @l & o5 HAd HFW-
KLU(Delayed Birth & Death) 2026/-6226-27 f&=ie 16 31U, 2026 el HHLT: 3TU ST ]
YR PTS, &I AR & ATH gl gucterdl YA—ud, Rure IM o fST<rs 3= drTe
Af2d 59 PR § UTa g © | foraH urefl o1 afdee R & fa g1t o faAid 20—04—1965
B ZIAT T AT g AU o &1 UfIfie Iad am vara =TS, dEdd 9 {5 doqg, fRovo #
TSl PRATT ATE & |

31T FIHATIRYT Bl 39 AR /AICH gRT Jiod fhan Siren & 6 59 dag # afe &
IfdT BT IoR IT YRS 81 A 98 I ferar 3 Ui g1 e 25—-05—2026 &I UTa:
10.00 Fo1 3TRTAd H BIVR B AT YaRTSl TRAd B FHdT & | R Iacd dNRG qdb [hdl T
IR II UARTSl UTa <781 sl af 20 favF <) g3 80 Jere M, Fari e fS<rs, SiaeR
gald, Tedd d fTer foof (Bovo) H &9l &R & AW NI R T 1T |




o193, fRHTet U9, 14 HS, 2026 /24 JRG, 1948 2671
3ITST fa=ih 25—04—2026 P THAR BEIER d HIEX A SRI 83T |

SR | FRIRT / —

HTIIBNT TUSIYBNT T ATId daddeR,
Poc], ST Hee] (fRovo) |

9 T HRUBR] USSR AT TeHIdaR, doc], dedid g forerm geey (fRovo)

ST VST SR Q3T 30 X9a ¥, Fardl Mg qord, SieeR @eER, dedid 9 57l dee]
(fRowo) |

ERIE

JATH oi-d

JTeTeldl S8R /Ay

arfefar sl Vet qril g 80 Nad ’, Fardl Ta e, SihER WSER, dedid d 1Tl
Hoo], (FBovo) =1 S &RT 13(3) TTH UG Fg UoiihxoT JMfAFRM, 1969 & IIId Udh 3MMIa fotell
MMER (T vd ) /g fafdeea siifer), el dee] & ua HHid HFW-KLU(Delayed
Birth & Death) 2026/-6226-27, f&=l® 16 3Tc], 2026 3Tl HHI: AU T I, AER B,
J AR & A g! Iudeldl YHV-u4, RUd UM 9Egd WSIER R NG Afed 39
eI H UTK gl & | forad uifefar <1 amaed fam & & s+ar o fa=iid 01—07—1960 &1 gal
2, 3@ 98 U o P Uffe Sad UM UErd WSleR, dgdld g foTell gog, f2owo H &S
FRATT ATE & |

31 AIATIRYT Bl 39 AR /HAIfed gRT gfad foan oirer & f6 9 wdy # afe fah
Afdd B IoR AT Yool & Al 98 W 3fqal I+ Ui g1 & 25—-05—2026 HI UTd:
10.00 Fo1 I7TAd ¥ BIOR B[R MU TR YA B AhdT 2 | 3R I9d ARG IS el &
IOR IT YaRTSl TSl 81 8Iar df sl Uell SR gl s Xad Im, el Tia gord, Sider
GIER, dedia g Rl Feel (fRo90) # &S & & M SN &x & 1T |

3Tt faie 25-04—2026 DI BHAR EXIER G HIEX W SIRI §aAT |

e} | EIETRT / —
HTIIBRT TUSIYBRT T ATId deddeR,

Poo], Forer goe] (fRovo) |

¥ JQTerd BRIBRI SUSIABRI Ad TedIeiaR, focf, dedld d forar geef (fRovo)

ST guAr <t g o wEeR Rig, fardt g o), STeER dewrs, deid 9 Rier qgeel
(fRowo) |

ERIE

SATH ofddT



2672 51U, AT U, 14 HS, 2026 /24 AR, 1948
ST $¥ABR / Alfed

orfefar el guam <4l gt o weeR RiE, Farl e BT, S/heR dexlg, dedld
1T Foog, (fRo90) 7 @1 &RT 13(3) TT7H Ud H USRI AMAIH, 1969 & A< T IS
rer R @@ @ 99) /9= &few@r afer), e §og & 99 HAG HFW-
KLU(Delayed Birth & Death) 2026/-6236, f&=lies 16 3Tcl, 2026 el HHLT: AU AT Tl
IR HIS, &I A8 & [ sl AJUaeral JAT—u=, RUIE IM UarId Hexis A= BTl
AT 39 QT H UK Tl © | o uiieiar =1 afaed f6ar & b g9 g3 &1 o= f&Aid
04—08—2019 &I 3T &, 4 T8 AY1 JF & O H dI UIRe Iq UM Uargd dHexls, dedidd d
e e, fRovo # &S FHRaTT @mEd 2 |

31 FAIATIRYT Bl 39 AR /HAIfed gRT gfad fear oiren © 6 s wdy 7 afe fn
IfId BN IoR I YRS B a1 98 WA 1T 3 yfafafy g1 fadids 25—05—2026 dI Uk
10.00 oI JAGTAT H BIOR BIHR MU YARTS UK B Fhdl © | MR Iad ARG T (il Bl
IOR AT QoRTST UT el 8iar a a9 Yo o1 #gex R4 @ <9 fafd 01—07—1985 &I U™
AR HexTg, ded d RTal doc], f20W0 9 &5 &R & AR IR AR & S |

3fTST &I 25—04—2026 DI BHAR BWIER T A A IR g3l |

AER | FEIRT / —
PRIPNT TUSIBNI T ATId TEUTASR,

Poc], ST Hee] (fRovo) |

PRI dedldaR A4rell, e e (fRovo)
B |0 : 7/NT/C/2026 TRR dRIG : 12—12—2025 TRIG BT 23—04—2026

g ——=ora sife § Sfa govd & AR |

2 AT FAR Y WO 31 U IB UBRI d<, [Faril ar€ o 7, THT e ATell, dsdlel
HqTEH, [T ool fBovo 7 MUY FHHId URAR B ST GO B dN AT URJd 6T 7 |
59 T | s ST HAR YF W0 S UTe] S% UHTe gw. J TR R4 RUIE, Uean! UedrR
T T, el dO Tl WUA—UF Feld B 3| oD AR ded $ S 3R,
JUSI HIVSA Tl BRTGI A © | Sdid Geld deardl Tari H§ e & S S
IR g9 B | Rrda BrEd & g fiaRT § FRAE T | & Toa iaR g
RUre &1 TS & 98Ta Harl AR 99 2022—23 & IORT %G H IMASH I S I SIS
3T ol BRI AT 2 | Siifs Tera 2 | fo o &vet @l Ureier @l 2 |

31d: FAAIRY P 59 STAER RT Grod fBar omar & b afe Swiad afda s «ifid
AR YA WO & Ul 8% UBNI dws, Farl are Fo 7, T U HATS!, dediel weredl, ST
Fool, 2090 & T URARIIT B I &Sl B IR HAT &1 Py SMURT & a1 98 faid
28—05—2026 P! UT Y Jd AGTAd 8ol H AUl AURT &S HRAT Fohdl & | Ifa STl goved
TR D IR AR G T g A1 TE qH ST b A9 g% BRI aR bl BT TeRTSt | ©
ToIT M &Sl B N AR UIRG R fIQ S0 |

3ITST &I 27—04—2026 DI ¥R BXIER g HIBR JaTeld GIRT NI §aTT |

HIEN | BXTEIRT / —
HEI® TS,
fgcia 2oft w=7el, Rtem geer (Ro o) |




o193, fRHTet U9, 14 HS, 2026 /24 JRG, 1948 2673
9 3T HERId FATEdT g $I01 Ud -9 dedleiaR, Y—aaeel I doc], U,

el 9 forer gee (fRovo)
et o - 7,/ gE0TH0ET0 fam e - gowdl W
3 3T HAR Y3 AN HAR, Farfl qofiexor die =R, dediel Y=k, fo7er feef, fRodo
et |
4
3 ST

g — B I & od Sifierg § ureft @ Sfd wE gl B IR |

3 eI FAR GF AT HAR, Faril 7oy =id R, dediid <R, NTer fool 7 39
T H ORI WA Gol $HRT G U3 JoIRT & b I eTHel & ora siferd |
ITBI ST 3T TSl © Sfafs el @1 |E G @HE 2| uRil Bl Tl & o e H

AU SIfd @A ol HRaT Aredl 2 |

arefl &N 31er {AR YA FAIY HAR & Sl GOl Arde H Uil & \r—Are 37 Sl
BT Y&l M G ST 2 | 31 SR §RT WAARIRYl /371 S=dT &l Giod fhar oran & & afe
foelt afad /uer & uff @1 SIfd == 9 )9 R I BIg UaRIS & d 98 aRg usi
el 25—05—2026 BT IATAAT AT JHTeAT MU Yool U PR Fhd & | BIg A T AT
&Y YT 7 B Bl IRA H YhaRBl bryare! JHe H ol SIRA g gefa—ua Sifd go%il W)
3ife afTar UIRd by TG | U=l a7 25—05—2026 @& SURT Py ¥l QaRTST A8l GAT SR |

T FIATR AT &I 29—04—2026 PI HX TKIER 9 AR AQTeId §RT SINT 3Tl |

HIEN | BRATEIRT / —
BEREARLIEN BRI

TIg—dedIeIaR, Y—gdvel gl foc) oI,

qedledl @ fS7elr qee] (fRovo) |

In the Court of Sh. Nishant Kumar, HAS, Marriage Officer-cum-Sub-Divisional
Magistrate, Kullu, District Kullu (H.P.)

1. Nishant s/o Sh. Vikas Kumar, r/o Ramshila, P.O. Akhara Bazar, Tehsil Kullu, District
Kullu (H.P.).

2. Shalini d/o Sh. Chhering Tashi, r/o House No. 47, Ward No. 1, Chhadol, P.O. Neoli,
Tehsil and District Kullu (H.P.) . .Applicants.

Versus

General Public
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Subject.—Proclamation for the registration of marriage under section 15 of Special Marriage
Act, 1954.

Nishant and Ms. Shalini have filed an application alongwith affidavits in the court of
undersigned under section 15 of Special Marriage Act, 1954 that they have solemnized their
marriage on 16-04-2026 and they are living as husband and wife since then, hence their marriage
may be registered under Act ibid.

Therefore, the general public is hereby informed through this notice that if any person who
has any objection regarding this marriage can file the objection personally or writing before this
court on or before 15-08-2025. The objection received after 21-05-2026 will not be entertained and
marriage will be registered accordingly.

Issued today on 20-04-2026 under my hand and seal of the court.
Seal. Sd/-
(NISHANT KUMAR, HAS),

Marriage Officer-cam-Sub-Divisional Magistrate,
Kullu, District Kullu (H.P.).
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In the Court of Special Marriage Officer-cum-Sub-Divisional Magistrate,
Manali, District Kullu (H.P.)

1.  Surender Kumar s/o Sh. Roop Chand, r/o Village Bhatwari, P.O. Gumma, Tehsil
Joginder Nagar, District Mandi, H.P. a/p c/o Mohinder Singh Patiyal s/o Sh. Dharam Singh r/o
Villlage Jharang, P.O. Manali, Tehsil Manali, District Kullu (H.P.).
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2. Ms. Uma Devi d/o Sh. Jeet Bahadur, r/o D-2, Sector-11, Noida, P.O. Noida, District
Gautam Buddha Naggar, (U.P.).

Versus
General Public
Subject.—Notice under section 15 of Special Marriage Act.

Surender Kumar s/o Sh. Roop Chand, r/o Village Bhatwari, P.O. Gumma, Tehsil Joginder
Nagar, District Mandi, H.P. a/p c¢/o Mohinder Singh Patiyal s/o Sh. Dharam Singh r/o Villlage
Jharang, P.O. Manali, Tehsil Manali, District Kullu (H.P.) and Ms. Uma Devi d/o Sh. Jeet Bahadur,
r/o D-2, Sector-11, Noida, P.O. Noida, District Gautam Buddha Naggar, (U.P.) have filed an
application alongwith the affidavits in the court of the undersigned stating therein that they have
solemnized their marriage on 25-04-2026, before taking further action in the said application,
objection from the general public are invited for the registration of this marriage through this
notice, that if anyone has any objection regarding the registration of this marriage under Special
Marriage Registration Act, they can file their objection personlally or in writing before the court of
the undersigned within 30 days from the publication of this notice

Issued under my hand and seal of the court today on 4th May, 2025.
Seal. Sd/-

(GUNIJEET SINGH CHEEMA),
Marriage Officer-cam-SDM,
Manali, District Kullu (H.P.).

In the Court of Special Marriage Officer-cum-Sub-Divisional Magistrate,
Manali, District Kullu (H.P.)

1. Sh. Paras Mehndiratta s/o Sh. Niranjan Mehndiratta, r/o Village Jharag, P.O. and
Tehsil Manali, District Kullu (H.P.).

2. Ms. Meetali Joshi d/o Smt. Sunita Joshi, /0 Village Jharag, Shiv Shakti Niwas, P.O.
and Tehsil Manali, District Kullu (H.P.).

Versus
General Public

Subject—Notice under Special Marriage Act.

Sh. Paras Mehndiratta s/o Sh. Niranjan Mehndiratta, r/o Village Jharag, P.O. and Tehsil
Manali, District Kullu (H.P.) and Ms. Meetali Joshi d/o Smt. Sunita Joshi, r/o Village Jharag, Shiv
Shakti Niwas, P.O. and Tehsil Manali, District Kullu (H.P.) have filed an application alongwith the
affidavits in the court of the undersigned stating therein that they have solemnized their marriage
on 05-05-2026 and requested to registered the same under Special Marriage Act, before taking
further action in the said application, objection from the general public are invited for the
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registration of this marriage through this notice, that if anyone has any objection regarding the
registration of this marriage under Special Marriage Registration Act, they can file their objection
personally or in writing before the court of the undersigned within 30 days from the publication of
this notice.

Issued under my hand and seal of the court today on 6th May, 2026.

Seal. Sd/-

(GUNIJEET SINGH CHEEMA),
Marriage Officer-cum-SDM,
Manali, District Kullu (H.P.).

In the Court of Special Marriage Officer-cum-Sub-Divisional Magistrate,
Manali, District Kullu (H.P.)

1. Rahul Bodh s/o Sh. Sonam Bodh, r/o 149 Ward No. 4, Near Anil Hardware, Siyal
Road, P.O. and Tehsil Manali, District Kullu (H.P.).

2. Ms. Kalpana Rashpa d/o Sh. Prem Lal, r/o Village Chowkidobhi, Kharahal, P.O. Puid,
Tehsil & District Kullu (H.P.).

Versus

General Public

Subject.—Notice under Special Marriage Act.

Rahul Bodh s/o Sh. Sonam Bodh, r/o 149 Ward No. 4, Near Anil Hardware, Siyal Road,
P.O. and Tehsil Manali, District Kullu (H.P.) and Ms. Kalpana Rashpa d/o Sh. Prem Lal, r/o
Village Chowkidobhi, Kharahal, P.O. Puid, Tehsil & District Kullu (H.P.) have filed an application
alongwith the affidavits in the court of the undersigned stating therein that they have solemnized
their marriage on 29-04-2026 and requested to registered the same under Special Marriage Act,
before taking further action in the said application, objection from the general public are invited for
the registration of this marriage through this notice, that if anyone has any objection regarding the
registration of this marriage under Special Marriage Registration Act, they can file their objection
personally or in writing before the court of the undersigned within 30 days from the publication of
this notice.

Issued under my hand and seal of the court today on 6th May, 2026.

Seal. Sd/-

(GUNIJEET SINGH CHEEMA),
Marriage Officer-cam-SDM,
Manali, District Kullu (H.P.).
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In the Court of Sh. Aditya Guleria, Executive Magistrate, Sundernagar,
Distt. Mandi (H.P.)

In the matter of :

Case No : 33/NT/2026 Date of hearing : 28-05-2026

Sh. Manohar Lal s/o Sh. Finha Ram, r/o Village Ambedkar Nagar, P.O. Bhojpur, Tehsil

Sundernagar, Distt. Mandi, H.P. .. Applicant.
Versus

General Public .. Respondent.

Subject.—Registration of delayed birth of the applicant.

Whereas an application u/s 13(3) of the registration of Birth and Death Act, 1969 has been
received from Sh. Manohar Lal s/o Sh. Finha Ram, r/o Village Ambedkar Nagar, P.O. Bhojpur,
Tehsil Sundernagar, Distt. Mandi, H.P. seeking registration of his delayed birth event, stated to
have been born on 21-11-1969 at Village Ambedkar Nagar, P.O. Bhojpur, Tehsil Sundernagar,
Distt. Mandi, which could not be entered/registered within the prescribed period under the
Registration of Births and Deaths, Act, 1969 in the record of MC Sundernagar.

And whereas the said applicant has prayed for registration of the said birth at this belated
stage.

Now, therefore, notice is hereby given to the general public that if any person has any
objection or information regarding the facts stated in the said application, he/she may submit the
same in writing alongwith supporting evidence, if any, to the undersigned on or before 28-05-2026.
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In case no objection is received within the stipulated period, it shall be presumed that no
one has any objection and the matter shall be proceeded with further as per law.

Issued under my hand and seal on this day of 23rd of April, 2026.

Seal. Sd/-
Executive Magistrate,
Sundernagar, Distt. Mandi (H.P.).

In the Court of Sh. Aditya Guleria, Executive Magistrate, Sundernagar,

Distt. Mandi (H.P.)
In the matter of :
Case No : 32/NT/2026 Date of hearing : 28-05-2026
Smt. Salma Bibi d/o Suker Deen, r/o Village Dinak, P.O. Kanaid, Tehsil Sundernagar,
Distt. Mandi, H.P. .. Applicant.
Versus
General Public .. Respondent.

Subject.—Registration of delayed birth of the applicant.

Whereas an application u/s 13(3) of the registration of Birth and Death Act, 1969 has been
received from Smt. Salma Bibi d/o Suker Deen, r/o Village Dinak, P.O. Kanaid, Tehsil
Sundernagar, Distt. Mandi, H.P. seeking registration of her delayed birth event, stated to have been
born on 11-03-1977 at Village Dinak, P.O. Kanaid, Tehsil Sundernagar, Distt. Mandi, which could
not be entered/registered within the prescribed period under the Registration of Births and Deaths,
Act, 1969 in the record of Gram Panchayat Kanaid.

And whereas the said applicant has prayed for registration of the said birth at this belated
stage.

Now, therefore, notice is hereby given to the general public that if any person has any
objection or information regarding the facts stated in the said application, he/she may submit the
same in writing alongwith supporting evidence, if any, to the undersigned on or before 28-05-2026.

In case no objection is received within the stipulated period, it shall be presumed that no
one has any objection and the matter shall be proceeded with further as per law.

Issued under my hand and seal on this day of 23rd of April, 2026.

Seal. Sd/-
Executive Magistrate,
Sundernagar, Distt. Mandi (H.P.).
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In the Court of Sh. Aditya Guleria, Executive Magistrate, Sundernagar,

Distt. Mandi (H.P.)
In the matter of :
Case No : 34/NT/2026 Date of hearing : 29-05-2026
Smt. Raj Kumari d/o Sh. Kashmir Singh, r/o Village Rasmain, Tehsil Sundernagar, Distt.
Mandi, H.P. .. Applicant.
Versus
General Public .. Respondent.

Subject.—Registration of delayed birth of the applicant.

Whereas an application u/s 13(3) of the registration of Birth and Death Act, 1969 has been
received from Smt. Raj Kumari d/o Sh. Kashmir Singh, r/o Village Rasmain, Tehsil Sundernagar,
Distt. Mandi, H.P. seeking registration of her delayed birth event, stated to have been born on
04-05-1952 at Village Rasmain, Tehsil Sundernagar, Distt. Mandi, which could not be
entered/registered within the prescribed period under the Registration of Births and Deaths, Act,
1969 in the record of MC Sundernagar.

And whereas the said applicant has prayed for registration of the said birth at this belated
stage.

Now, therefore, notice is hereby given to the general public that if any person has any
objection or information regarding the facts stated in the said application, he/she may submit the
same in writing alongwith supporting evidence, if any, to the undersigned on or before 29-05-2026.

In case no objection is received within the stipulated period, it shall be presumed that no
one has any objection and the matter shall be proceeded with further as per law.

Issued under my hand and seal on this day of 25th of April, 2026.

Seal. Sd/-
Executive Magistrate,
Sundernagar, Distt. Mandi (H.P.).
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In the Court of Addl. District Registrar of Marriage-cum-Sub Divisional Magistrate,
Karsog, Distt. Mandi (H.P.)

In the matter of :

1. Sh. Kamlesh s/o Late Sh. Mohan Lal, aged 30 years, r/o Village Nehra, P.O. Bhanthal,
Tehsil Karsog, District Mandi (H.P.)

2. Ms Jigyasa d/o sh. Devi Dutt, aged 26 years, r/o Village Pati, P.O. Rahana, Tehsil
Shimla, District Shimla (H.P.) .. Applicants.

Versus
General Public .. Respondent.

Subject.—Registration of Marriage under 8(4) of the H.P. Registration of Marriage Act, 1996 (Act
No. 21 of 1997).

Whereas, the above named applicants have made an application before me under section
8(4) of the H.P. Registration of Marriage Act, 1996 alongwith relevant records and affidavits
stating ther in that they have solemnized their marriage on 24-11-2025 at Karsog, District Mandi
with prevailing rites and customs but due to some un-avoidable circumstances it could not be
entered in the records of Gram Panchayat, Bhanthal, Tehsil Karsog, District Mandi, H.P.

And whereas, they have also stated that they were not aware of the laws for the registration
of marriage with the registrar of marriage and now, therefore, necessary order of the registration of
their marriage be passed, so that their marriage could be registered by the concerned authority.
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Now, therefore, objections are invited from the general public that if, anyone has any
objection regarding the registration of marriage of the above named applicants they should appear
before the on or before 17th May, 2026 either personally or through their authorized agent pleader.

In the event of their failure to do so, order shall be passed ex-parte for the registration of
marriage without affording any further opportunity of being heard.

Issued today on 18th day of April, 2026 under my hand and seal of the court.

Seal. Sd/-

Addl. District Registrar of Marriage-cum-
Sub-Divisional Magistrate, Karsog,
Distt. Mandi (H.P.).

Before the Court of Assistant Collector 2nd Grade-cum- Naib-Tehsildar,
Tehsil Sundernagar, District Mandi, H.P.

File No. : 8877106/2026 Date of hearing : 04-06-2026
In the matter of :

Smt. Meena Kumari w/o Sh. Nand Lal, Village Manjhrot, Post Office Chambi, Tehsil
Sundernagar, District Mandi, H.P. Pin Code -175018 .. Applicants.

Versus
General Public

Subject.—Correction of name in revenue record pertains to muhal Neri/17, Patwar Circle Palohta,
Tehsil Sundernagar, District Mandi, H.P.

It is hereby informed to the general public that Smt. Meena Kumari w/o Sh. Nand Lal,
Village Manjhrot, Post Office Chambi, Tehsil Sundernagar, District Mandi, Himachal Pradesh has
applied for correction of her name in the revenue record relating to land comprised in muhal
Neri/17 Patwar Circle Palohta, Tehsil Sundernagar, District Mandi, H.P.

The applicant has stated in his application that her name been wrongly entered as Beena
Devi instead of Meena Devi in the revenue record pertaining to muhal Neri/17, Patwar Cirle
Palohta, Tehsil Sundernagar, Distt. Mandi, H.P., whereas in all his official documents like Nakal
Patriwar Register, Aadhar Card, Bank Account, PAN Card her name is duly recorded as Meena
Devi which is correct and further prayed to correct her name as Meena Kumari instead of Beena
Devi.

Therefore, the general public is hereby informed by this public notice that if any person has
any objection regarding the proposed correction, may appear in person or through their recognized
agent/representative before the court of undersigned on 04-06-2026 and file their objections if any.
In case no objection is received within the stipulated time the correction shall be carried out as per
rules.
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Issued under my hand and seal on this 29th of April, 2026.

Seal. Sd/-
Assistant Collector, 2nd Grade,
Sundernagar, District Mandi, H.P.
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Office of the Sub-Divisional Magistrate, Arki, District Solan (H. P.)

Case No. Date of Institution Date of Decision
17/2026 18-04-2026 17-05-2026

Smt. Shakuntla d/o Sh. Bali Ram, r/o Village Didu, P.O. Bakhalag, Tehsil Arki, District
Solan, Himachal Pradesh .. Applicant.
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Versus

General Public .. Respondent.

Regarding delayed registration of birth event under section 13(3) of the Birth and Death
Registration Act, 1969.

Proclamation

Smt. Shakuntla d/o Sh. Bali Ram, r/o Village Didu, P.O. Bakhalag, Tehsil Arki, District
Solan, Himachal Pradesh has filed a case under section 13(3) of the Birth & Death Registration
Act, 1969 alongwith affidavits and other documents stating therein that she was born on 04-04-
1967 at Village Didu, P.O. Bakhalag, but her birth has not been entered in the records of Gram
Panchayat Bakhalag, Tehsil Arki, District Solan (H.P.) as per the Non Availability certificate No.
10 issued by the Registrar, Birth and Death Registration, G.P. Bakhalag, Tehsil Arki.

Therefore, by this proclamation, the general public is hereby informed that any person
having any objection for registration of delayed birth in respectSmt. Shakuntla, may submit their
objections in writing to this office on or before 17-05-2026 at 10.00 A.M., failing which no objection
will be entertained afterwards.

Given under my hand and seal of this office on this 18th day of April, 2026.

Seal. Sd/-
Sub-Divisional Magistrate,
Arki, District Solan (H.P.).

In the Court of Sub-Divisional Magistrate, Kandaghat, District Solan (H.P.) exercising the
powers of Marriage Officer under Special Marriage Act, 1954

Case No. Date of Instt. Pending for
6/2026 16-04-2026 18-05-2026

Notice u/s 16 of the Special Marriage Act, 1954 inviting the objections of the General
Public for the registration of Marriage.

Notice to the General Public

Whereas, Sh. Rahul s/o Sh. Ramesh Kumar aged 33 years r/o Village Sirinagar, P.O. and
Tehsil Kandaghat, Distt. Solan and Smt. Pallavi d/o Sh. Jagdish aged 26 years r/o Village Girinal,
P.O. Churadh, Tehsil Sunder Nagar, Distt. Mandi (H.P.) and a/p w/o aforesaid Sh. Rahul have
moved an application u/s 15 of the Special Marriage Act, 1954 for registration of their marriage
which was solemnized on 19-04-2020.

And whereas, both the applicants have submitted in their application and in their affidavits
duly attested by Notary Public, Sub-division Kandaghat that they were unmarried at the time of
solemnization of their marriage as it was their first marriage and were major in age and having no
prohibited relations to each other, debarring them to marry each other. Both the applicants have
requested for registration of their marriage.
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Therefore, by this notice the public in General is informed that if any one has any objection
regarding of this marriage, he/she may present before this Court on or before 18-05-2026 for
hearing of objections. In case no objection is received by 18-05-2026, it will be presumed that there
is no objection to the registration of the aforesaid marriage and the same will be registered
accordingly.

Given under my hand and seal of this Court on 16-04-2026.

Seal. Sd/-
Marriage Officer-cum-SDM,
Kandaghat, District Solan (H. P.).

In the Court of Sub-Divisional Magistrate, Kasauli-cum-Marriage Officer, Kasauli

1. Sh. Vijay aged 25 years D.O.B. 19-04-2000 s/o Sh. Roop Lal, r/o Village Purla, P.O.
Parwanoo, Tehsil Kasauli, Distt. Solan (H.P.)

2. Ms. Mamta Aged 24 years D.O.B. 23-03-1999 d/o Sh. Satpal, r/o Village Kyana, P.O.
& Tehsil Junga , Distt. Shimla (H.P.)

Versus

General Public

Notice u/s 15 of the Special Marriage Act, 1954.

An application under section 15 of the Special Marriage Act, 1954 has been received in this
court from Sh. Vijay aged 25 years D.O.B. 19-04-2000 s/o Sh. Roop Lal, r/o Village Purla, P.O.
Parwanoo, Tehsil Kasauli, Distt. Solan (H.P.) (Bride groom) and Ms. Mamta Aged 24 years
D.O.B. 23-03-1999 d/o Sh. Satpal, r/o Village Kyana, P.O. & Tehsil Junga , Distt. Shimla (H.P.)
for the registration of their marriage u/s 15 of the Special Marriage Act, 1954. The applicants have
further declared in their affidavits dated 17-11-2025 that they have solemnized their marriage with
each other on 21-06-2025. Before taking further action in the said application, objections from the
general public are invited for the registration of this marriage. The objections in this regard should
reach this court on or before 19-05-2026, failing which the marriage shall be got registered as per
the provisions of the law.

Issued on 20-04-2026 my hand and seal of the court.

Seal. Sd/-
Marriage Officer-cam-Sub-Divisional Magistrate,
Kasauli, District Solan (H.P.).
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In the Court of Sub-Divisional Magistrate, Kasauli-cum-Marriage Officer, Kasauli

1. Sh. Hemant Kumar aged 30 years D.O.B. 02-02-1996, s/o Sh. Sohan Lal, r/o Village
Chaha, P.O. Masulkhana, Tehsil Kasauli, Distt. Solan (H.P.)

2. Ms. Geeta Devi Aged 25 years D.O.B. 15-02-2001, d/o Sh. Sohan Lal, r/o Village
Budhon, P.O. Nayagram, Tehsil Kasauli , Distt. Solan (H.P.)

Versus

General Public

Notice u/s 15 of the Special Marriage Act, 1954.

An application under section 15 of the Special Marriage Act, 1954 has been received in this
court from Sh. Hemant Kumar aged 30 years D.O.B. 02-02-1996, s/o Sh. Sohan Lal, r/o Village
Chaha, P.O. Masulkhana, Tehsil Kasauli, Distt. Solan (H.P.) (Bride Groom) and Ms. Geeta Devi
Aged 25 years D.O.B. 15-02-2001, d/o Sh. Sohan Lal, r/o Village Budhon, P.O. Nayagram, Tehsil
Kasauli , Distt. Solan (H.P.) for the registration of their marriage u/s 15 of the Special Marriage
Act, 1954. The applicants have further declared in their affidavits dated 08-02-2026 that they have
solemnized their marriage with each other on 22-04-2025. Before taking further action in the said
application, objections from the general public are invited for the registration of this marriage. The
objections in this regard should reach this court on or before 19-05-2026, failing which the
marriage shall be got registered as per the provisions of the law.

Issued on 20-04-2026 my hand and seal of the court.
Seal. Sd/-

Marriage Officer-cum-Sub-Divisional Magistrate,
Kasauli, District Solan (H.P.).

In the Court of Sub-Divisional Magistrate, Kasauli-cum-Marriage Officer, Kasauli

1. Sh. Shivang Puri aged 25 years, D.O.B. 09-10-2000, s/o Sh. Rajender Prashad, r/o
MIG-227, Block No. 18, P.O. Parwanoo, Tehsil Kasauli, Distt. Solan (H.P.)

2. Ms. Natanya Aged 25 years D.O.B. 23-01-2004, d/o Sh. Shammi Kumar, r/o V.P.O.
Kanaid, Tehsil Sundernagar, Distt. Mandi (H.P.)

Versus

General Public

Notice u/s 15 of the Special Marriage Act, 1954.
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An application under section 15 of the Special Marriage Act, 1954 has been received in this
court from Sh. Shivang Puri aged 25 years, D.O.B. 09-10-2000, s/o Sh. Rajender Prashad, r/o MIG-
227, Block No. 18, P.O. Parwanoo, Tehsil Kasauli, Distt. Solan (H.P.) (Bride Groom) and
Ms. Natanya Aged 25 years D.O.B. 23-01-2004, d/o Sh. Shammi Kumar, r/o V.P.O. Kanaid, Tehsil
Sundernagar, Distt. Mandi (H.P.) for the registration of their marriage u/s 15 of the Special
Marriage Act, 1954. The applicants have further declared in their affidavits dated 21-02-2026 that
they have solemnized their marriage with each other on 03-08-2025. Before taking further action
in the said application, objections from the general public are invited for the registration of this
marriage. The objections in this regard should reach this court on or before 19-05-2026, failing
which the marriage shall be got registered as per the provisions of the law.

Issued on 20-04-2026 my hand and seal of the court.

Seal. Sd/-
Marriage Officer-cam-Sub-Divisional Magistrate,
Kasauli, District Solan (H.P.).

In the Court of Sub-Divisional Magistrate, Kasauli-cum-Marriage Officer, Kasauli

1. Sh. Aakash aged 23 years, D.O.B. 03-05-2002, s/o Sh. Mahinder Nath, r/o Village
Purla, Up Mohal Parwanoo, Tehsil Kasauli, Distt. Solan (H.P.)

2. Ms. Anchal Aged 20 years D.O.B. 10-12-2005, d/o Sh. Om Prakash, r/o Village
Khandol, P.O. Deothi, Tehsil & Distt. Solan (H.P.)

Versus

General Public

Notice u/s 15 of the Special Marriage Act, 1954.

An application under section 15 of the Special Marriage Act, 1954 has been received in this
court from Sh. Aakash aged 23 years, D.O.B. 03-05-2002, s/o Sh. Mahinder Nath, r/o Village
Purla, Up Mohal Parwanoo, Tehsil Kasauli, Distt. Solan (H.P.) (Bride Groom) and Ms. Anchal
Aged 20 years D.O.B. 10-12-2005, d/o Sh. Om Prakash, r/o Village Khandol, P.O. Deothi, Tehsil
& Distt. Solan (H.P.) for the registration of their marriage u/s 15 of the Special Marriage Act, 1954.
The applicants have further declared in their affidavits dated 09-01-2026 that they have solemnized
their marriage with each other on 27-01-2025. Before taking further action in the said application,
objections from the general public are invited for the registration of this marriage. The objections in
this regard should reach this court on or before 19-05-2026, failing which the marriage shall be got
registered as per the provisions of the law.

Issued on 20-04-2026 my hand and seal of the court.

Seal. Sd/-
Marriage Officer-cam-Sub-Divisional Magistrate,
Kasauli, District Solan (H.P.).
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In the Court of Sub-Divisional Magistrate, Kasauli-cum-Marriage Officer, Kasauli

1. Sh. Kaka Singh aged 39 years, D.O.B. 23-11-1986, s/o Sh. Sita Ram, r/o Village
Bangayan,P.O. Masulkhana, Tehsil Kasauli, Distt. Solan (H.P.)

2. Ms. Kusam Devi Aged 28 years D.O.B. 10-12-1997, d/o Sh. Balbir Singh, 1/o Village
Bathonian Kalan, P.O. Suhron, Tehsil Rajpura, Distt. Patiala P.B.

Versus

General Public

Notice u/s 15 of the Special Marriage Act, 1954.

An application under section 15 of the Special Marriage Act, 1954 has been received in this
court from Sh. Kaka Singh aged 39 years, D.O.B. 23-11-1986, s/o Sh. Sita Ram, r/o Village
Bangayan,P.O. Masulkhana, Tehsil Kasauli, Distt. Solan (H.P.) (Bride Groom) and Ms. Kusam
Devi Aged 28 years D.O.B. 10-12-1997, d/o Sh. Balbir Singh, r/o Village bathonian Kalan, P.O.
Suhron, Tehsil Rajpura, Distt. Patiala P.B. for the registration of their marriage u/s 15 of the
Special Marriage Act, 1954. The applicants have further declared in their affidavits dated
13-02-2026 that they have solemnized their marriage with each other on 18-03-2020. Before
taking further action in the said application, objections from the general public are invited for the
registration of this marriage. The objections in this regard should reach this court on or before
19-05-2026, failing which the marriage shall be got registered as per the provisions of the law.

Issued on 20-04-2026 my hand and seal of the court.
Seal. Sd/-

Marriage Officer-cum-Sub-Divisional Magistrate,
Kasauli, District Solan (H.P.).

In the Court of Sub-Divisional Magistrate, Kasauli-cum-Marriage Officer, Kasauli

1. Sh. Suraj aged 24 years, D.O.B. 03-07-2001, s/o Sh. Ajay Kumar, r/o Village Bathol,
P.O. Dharampur, Tehsil Kasauli, Distt. Solan (H.P.)

2. Ms. Moni Aged 22 years D.O.B. 01-01-2004, d/o Sh. Shiv Pujan, r/o Village Faridpur,
P.O. Mol Kapoor, Tehsil Kadipur, Distt. Sultanpuri U.P.

Versus
General Public
Notice u/s 15 of the Special Marriage Act, 1954.

An application under section 15 of the Special Marriage Act, 1954 has been received in this
court from Sh. Suraj aged 24 years, D.O.B. 03-07-2001, s/o Sh. Ajay Kumar, r/o Village Bathol,
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P.O. Dharampur, Tehsil Kasauli, Distt. Solan (H.P.) (Bride Groom) and Ms. Moni Aged 22 years
D.O.B. 01-01-2004, d/o Sh. Shiv Pujan, r/o Village Faridpur, P.O. Mol Kappoor, Tehsil Kadipur,
Distt. Sultanpuri U.P. for the registration of their marriage u/s 15 of the Special Marriage Act,
1954. The applicants have further declared in their affidavits dated 04-12-2025 that they have
solemnized their marriage with each other on 05-05-2025. Before taking further action in the said
application, objections from the general public are invited for the registration of this marriage. The
objections in this regard should reach this court on or before 21-05-2026, failing which the
marriage shall be got registered as per the provisions of the law.

Issued on 22-04-2026 my hand and seal of the court.

Seal. Sd/-
Marriage Officer-cam-Sub-Divisional Magistrate,
Kasauli, District Solan (H.P.).

In the Court of Sub-Divisional Magistrate, Kasauli-cum-Marriage Officer, Kasauli

1. Sh. Kuldeep Kumar aged 28 years, D.O.B. 06-06-1997, s/o Sh. Mohan Lal, r/o Village
Chhatian, P.O. & Tehsil Kasauli, Distt. Solan (H.P.)

2. Ms. Aarti Aged 23 years D.O.B. 31-05-2002, d/o Sh. Phool Chand, r/o Village
Badkhor, P.O. Shamti, Tehsil & Distt. Solan (H.P.)

Versus

General Public

Notice u/s 15 of the Special Marriage Act, 1954.

An application under section 15 of the Special Marriage Act, 1954 has been received in this
court from Sh. Kuldeep Kumar aged 28 years, D.O.B. 06-06-1997, s/o Sh. Mohan Lal, r/o Village
Chhatian, P.O. & Tehsil Kasauli, Distt. Solan (H.P.) (Bride Groom) and Ms. Aarti Aged 23 years
D.O.B. 31-05-2002 d/o Sh. Phool Chand, r/o Village Badkhor, P.O. Shamti, Tehsil & Distt. Solan
(H.P.) for the registration of their marriage u/s 15 of the Special Marriage Act, 1954. The applicants
have further declared in their affidavits dated 28-03-2026 that they have solemnized their
marriage with each other on 30-11-2025. Before taking further action in the said application,
objections from the general public are invited for the registration of this marriage. The objections in
this regard should reach this court on or before 21-05-2026, failing which the marriage shall be got
registered as per the provisions of the law.

Issued on 22-04-2026 my hand and seal of the court.

Seal. Sd/-
Marriage Officer-cam-Sub-Divisional Magistrate,
Kasauli, District Solan (H.P.).
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In the Court of Sub-Divisional Magistrate, Kasauli-cum-Marriage Officer, Kasauli

1. Sh. Arun Kumar aged 34 years, D.O.B. 12-07-1991, s/o Sh. Ajay Kumar, r/o Village
Mandhaiana Manjhla, P.O. Kot Beja, Tehsil Kasauli, Distt. Solan (H.P.)

2. Ms. Nidhi aged 29 years D.O.B. 01-09-1996, d/o Sh. Naresh Attri, r/o V.P.O. Garkhal,
Tehsil Kasauli, Distt. Solan (H.P.)

Versus

General Public

Notice u/s 15 of the Special Marriage Act, 1954.

An application under section 15 of the Special Marriage Act, 1954 has been received in this
court from Sh. Arun Kumar aged 34 years, D.O.B. 12-07-1991, s/o Sh. Ajay Kumar, r/o Village
Mandhaiana Manjhla, P.O. Kot Beja, Tehsil Kasauli, Distt. Solan (H.P.) (Bride Groom) and Ms.
Nidhi Aged 29 years D.O.B. 01-09-1996, d/o Sh. Naresh Attri, r/o V.P.O. Garkhal, Tehsil Kasauli,
Distt. Solan (H.P.) for the registration of their marriage u/s 15 of the Special Marriage Act, 1954.
The applicants have further declared in their affidavits dated 04-04-2026 that they have solemnized
their marriage with each other on 10-03-2019. Before taking further action in the said application,
objections from the general public are invited for the registration of this marriage. The objections in
this regard should reach this court on or before 21-05-2026, failing which the marriage shall be got
registered as per the provisions of the law.

Issued on 22-04-2026 my hand and seal of the court.
Seal. Sd/-

Marriage Officer-cum-Sub-Divisional Magistrate,
Kasauli, District Solan (H.P.).

In the Court of Sub-Divisional Magistrate, Kasauli-cum-Marriage Officer, Kasauli

1. Sh. Deepak Kumar aged 31 years, D.O.B. 21-06-1994, s/o Sh. Jaswant Singh, r/o
Village Bargyana, P.O. Gaighat, Tehsil Kasauli, Distt. Solan (H.P.)

2. Ms. Yachna Devi Aged 19 years D.O.B. 05-08-2006, d/o Sh. Beli Ram, r/o Village
Kamthan, P.O. Kot, Tehsil Kasauli, Distt. Solan (H.P.)

Versus

General Public

Notice u/s 15 of the Special Marriage Act, 1954.
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An application under section 15 of the Special Marriage Act, 1954 has been received in this
court from Sh. Deepak Kumar aged 31 years, D.O.B. 21-06-1994, s/o Sh. Jaswant Singh, r/o
Village Bargyana, P.O. Gaighat, Tehsil Kasauli, Distt. Solan (H.P.) (Bride Groom) and Ms.
Yachna Devi Aged 19 years D.O.B. 05-08-2006, d/o Sh. Beli Ram, r/o Village Kamthan, P.O. Kot,
Tehsil Kasauli, Distt. Solan (H.P.) for the registration of their marriage u/s 15 of the Special
Marriage Act, 1954. The applicants have further declared in their affidavits dated 05-03-2026 that
they have solemnized their marriage with each other on 30-04-2025. Before taking further action
in the said application, objections from the general public are invited for the registration of this
marriage. The objections in this regard should reach this court on or before 22-05-2026, failing
which the marriage shall be got registered as per the provisions of the law.

Issued on 23-04-2026 my hand and seal of the court.

Seal. Sd/-
Marriage Officer-cam-Sub-Divisional Magistrate,
Kasauli, District Solan (H.P.).

In the Court of Assistant Collector Grade-II, Sub-Tehsil Parwanoo,
District Solan, Himachal Pradesh

Case No. Date of Institution Date of Decision
05/2026 22-04-2026 Fixed for 23-05-2026

Sh. Subhash Sharma s/o Tara Chand, r/o Flat No. A-02, Block 44, Sector-6 Parwanoo.

Versus

General Public through M.C. Parwanoo, Sub-Tehsil Parwanoo.

Application under section 13(3) of H.P. Birth and Death Registration Act, 1969.

Sh. Subhash Sharma s/o Tara Chand, r/o Flat No. A-02, Block 44, Sector-6 Parwanoo has
filed an application under section 13(3) of the Birth & Death Registration Act, 1969 and section
9(3) of Birth & Death Registration Rule, 2003 stating therein that the birth of his son namely
Khushnav Sharma s/o Sh. Subhash Sharma could not be registered in the Death & Birth records of
M.C. Parwanoo, within stipulated period. His date of birth is 01-03-2022 and place of birth is Flat
No A-02, Block 44, Sector-6, Sub-Tehsil Parwanoo. He prayed for passing necessary orders to the
Secretary-cum-Registrar Birth & Death, M.C. Parwanoo, Sub-Tehsil Parwanoo for entering the
same.

Therefore, by this proclamation, the general public is hereby informed that any person
having objection regarding entering the birth of B Khushnav Sharma s/o Subhash Sharma r/o Flat
No. A-02, Block 44, Sector-6, Sub-Tehsil Parwanoo may submit their objections in writing in this
court on or before 23-05-2026 failing which no objection shall be entertained.

Given under my hand and seal of the court on this 22nd day of April, 2026.

Seal. Sd/-
Assistant Collector Grade-1I cum-Naib Tehsildar,
Sub-Tehsil Parwanoo, District Solan (H. P.).
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In the Court of Sh. Khem Chand Verma, Executive Magistrate & Naib Tehsildar, Mamlig,
Sub-Tehsil Mamlig, District Solan (H. P.)

Case No. 07/2025 Date of Institution : 18-11-2025

Sh. Roop Ram s/o Sh. Rama Nand, r/o Village & P.O. Dheola, Tehsil Kandaghat, District
Solan (H.P.).

Versus

General Public

Application under section 13(3) of the Registration of Birth and Death Act, 1969 and Rule 9(3) of
H.P. Registration of Birth and Deaths Rules, 2003.

Sh. Roop Ram s/o Sh. Rama Nand, r/o Village & P.O. Dheola, Tehsil Kandaghat, District
Solan (H.P.). Applicant to get his date of birth registered as 13-02-1970 at his place of birth in
Gram Panchayat Mamligh Sub-Tehsil Mamlig.

Therefore, notice is hereby given to the general public that Sh. Roop Ram wishes to register
his date of birth as 13-02-1970 in the birth register of Gram Panchayat Mamligh. If any person has
any objection regarding this registration, he/she may submit the objection in writing or orally,
personally or through counsel, before the undersigned court within 30 days from the date of
publication of this notice.

If no objection is received within the stipulated period, appropriate orders shall be passed in
this matter as per rules.

Issued under my hand and seal of the court on this 23rd day of April, 2026.

Seal. Sd/-
(KHEM CHAND VERMA),

Executive Magistrate,
Mamlig, District Solan (H.P.).

In the Court of Dr. Poonam, HPAS, Marriage Officer-cum-Sub Divisional Magistrate,
Solan, Tehsil & District Solan (H.P.)

NOTICE UNDER SECTION 16 OF SPECIAL MARRIAGE ACT

Whereas, Mr. Akshay Kumar s/o Mr. Devender Dass, resident of House No. 141, Village
Brawary, Burawari (23/267), P.O. Brauri, Tehsil and District Solan (H.P.)-173 207 and Mrs. Heena
Devi w/o Mr. Akshay Kumar and d/o Mr. Bija Ram, resident of Village Pansora, P.O. Navgaon,
Tehsil Arki, District Solan (H.P.)-171 102 have filed an application for the registration of their
marriage which was solemnized on 05-02-2026 and they have been living as husband and wife ever
since then.
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And whereas, both applicants have submitted in their application and in their affidavits that
Mr. Akshay Kumar and Mrs. Heena Devi were unmarried at the time of solemnization of their
marriage and were major in age and having no prohibited relations to each other, debarring them to
marry each other. Both the applicants have requested for registration of their marriage.

Notices have been served to all concerned and General Public to this effect that if anybody
has got any objection regarding the registration of marriage duly solemnized between the above
parties i.e. Mr. Akshay Kumar and Mrs. Heena Devi they may file their written objections and
appear personally or through their authorized agents before me within a period of thirty days from
the date of issuance of this notice. After expiry of the said period, the marriage certificate would be
issued to the applicants by this court, post which no objection will be heard or accepted.

Issued under my hand and seal of the court on this 23rd day of April, 2026.

Seal. Sd/-
(Dr. POONAM, HPAS),

Marriage Officer-cum-

Sub-Divisional Magistrate,

Solan, District Solan (H. P.).

Office of the Sub-Divisional Magistrate, Arki, District Solan (H.P.)

Case No. Date of Institution Date of Decision
20/2026 27-04-2026 26-05-2026
Sh. Geeta Ram s/o Late Sh. Sant Ram, r/o Village Syari, P.O. Dhundan, Tehsil Arki,
District Solan, Himachal Pradesh .. Applicant.
Versus
General Public .. Respondent.

Regarding delayed registration of birth event under section 13(3) of the Birth and Death
Registration Act, 1969.

Proclamation :

Sh. Geeta Ram s/o Late Sh. Sant Ram, r/o Village Syari, P.O. Dhundan, Tehsil Arki,
District Solan, Himachal Pradesh has filed a case under section 13(3) of the Birth & Death
Registration Act, 1969 alongwith affidavits and other documents stating therein that he was born on
30-04-1966 at Village Syari, but his birth has not been entered in the records of Gram Panchayat
Dhundan, Tehsil Arki, District Solan (H.P.) as per the Non-availability certificate No. 10 issued by
the Registrar, Birth and Death Registration, G.P. Dhundan, Tehsil Arki.

Therefore, by this proclamation, the general public is hereby informed that any person
having any objection for registration of delayed birth birth in respect of Sh. Geeta Ram may submit
their objections in writing to this office on or before 26-05-2026 at 10.00 A.M. failing which no
objection will be entertained afterwards.

Given under my hand and seal of this office on this 27th day of April, 2026.

Seal. Sd/-

Sub-Divisional Magistrate,
Arki, District Solan (H.P.).
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Office of the Sub-Divisional Magistrate, Arki, District Solan (H. P.)

Case No. Date of Institution Date of Decision
19/2026 27-04-2026 26-05-2026
Sh. Jai Ram s/o Sh. Lachhmi Nand, r/o Village Patta, P.O. Saryanj, Tehsil Arki, District
Solan, Himachal Pradesh .. Applicant.
Versus
General Public .. Respondent.

Regarding delayed registration of birth event under section 13(3) of the Birth and Death
Registration Act, 1969.

Proclamation :

Sh. Jai Ram s/o Sh. Lachhmi Nand, r/o Village Patta, P.O. Saryanj, Tehsil Arki, District
Solan, Himachal Pradesh has filed a case under section 13(3) of the Birth & Death Registration
Act, 1969 alongwith affidavits and other documents stating therein that he was born on 03-03-1982
at Village Patta, but his birth has not been entered in the records of Gram Panchayat Saryanj, Tehsil
Arki, District Solan (H.P.) as per the Non-availability certificate No. 10 issued by the Registrar,
Birth and Death Registration, G.P. Saryanj, Tehsil Arki.

Therefore, by this proclamation, the general public is hereby informed that any person
having any objection for registration of delayed birth in respect of Sh. Jai Ram may submit their
objections in writing to this office on or before 26-05-2026 at 10.00 A.Mm. failing which no objection
will be entertained afterwards.

Given under my hand and seal of this office on this 27th day of April, 2026.
Seal. Sd/-

Sub-Divisional Magistrate,
Arki, District Solan (H.P.).

Office of the Sub-Divisional Magistrate, Arki, District Solan (H. P.)

Case No. Date of Institution Date of Decision
18/2026 25-04-2026 24-05-2026
Smt. Hardei Alias Meena Gautam d/o Sh. Amar Dev, r/o Village Ghyana, P.O. Dhundan,
Tehsil Arki, District Solan, Himachal Pradesh .. Applicant.
Versus
General Public .. Respondent.

Regarding delayed registration of birth event under section 13(3) of the Birth and Death
Registration Act, 1969.



o193, fRHTet U9, 14 HS, 2026 /24 JRG, 1948 2697

Proclamation

Smt. Hardei Alias Meena Gautam d/o Sh. Amar Dev, r/o Village Ghyana, P.O. Dhundan,
Tehsil Arki, District Solan, Himachal Pradesh has filed a case under section 13(3) of the Birth &
Death Registration Act, 1969 alongwith affidavits and other documents stating therein that she was
born on 24-05-1974 at Village Ghyana, P.O. Dhundan but her birth has not been entered in the
records of Gram Panchayat Dhundan, Tehsil Arki, District Solan (H.P.) as per the Non availability
certificate No. 10 issued by the Registrar, Birth and Death Registration, G.P. Dhundan, Tehsil Arki.

Therefore, by this proclamation, the general public is hereby informed that any person
having any objection for registration of delayed birth in respect of Smt. Hardei Alias Meena
Gautam may submit their objections in writing to this office on or before 24-05-2026 at 10.00 A.Mm.
failing which no objection will be entertained afterwards.

Given under my hand and seal of this office on this 25th day of April, 2026.

Seal. Sd/-
Sub-Divisional Magistrate,
Arki, District Solan (H.P.).

Office of the Sub-Divisional Magistrate, Arki, District Solan (H. P.)

Case No. Date of Institution Date of Decision
21/2026 02-05-2026 01-06-2026
Smt. Kirna Rani d/o Sh. Sant Ram, r/o Village Aithy, P.O. Haripur, Tehsil Arki, District
Solan, Himachal Pradesh .. Applicant.
Versus
General Public .. Respondent.

Regarding delayed registration of birth event under section 13(3) of the Birth and Death
Registration Act, 1969.

Proclamation :

Smt. Kirna Rani d/o Sh. Sant Ram, r/o Village Aithy, P.O. Haripur, Tehsil Arki, District
Solan, Himachal Pradesh has filed a case under section 13(3) of the Birth & Death Registration
Act, 1969 alongwith affidavits and other documents stating therein that she was born on
03-02-1985 at Village Aithy, P.O. Haripur but her birth has not been entered in the records of Gram
Panchayat Kunihar, Tehsil Arki, District Solan (H.P.) as per the Non-availability certificate No. 10
issued by the Registrar, Birth and Death Registration, G.P. Kunihar, Tehsil Arki.

Therefore, by this proclamation, the general public is hereby informed that any person
having any objection for registration of delayed birth in respect of Smt. Kirna Rani may submit
their objections in writing to this office on or before 01-06-2026 at 10.00 A.M. failing which no
objection will be entertained afterwards.
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Given under my hand and seal of this office on this 2nd day of May, 2026.

Seal. Sd/-

Sub-Divisional Magistrate,
Arki, District Solan (H.P.).

Office of the Sub-Divisional Magistrate, Arki, District Solan (H. P.)

Case No. Date of Institution Date of Decision
22/2026 04-05-2026 03-06-2026
Smt. Jyoti Kumari d/o Sh. Roshan Lal, r/o Village Hatkot, P.O. Kunihar, Tehsil Arki,
District Solan, Himachal Pradesh .. Applicant.
Versus
General Public .. Respondent.

Regarding delayed registration of birth event under section 13(3) of the Birth and Death
Registration Act, 1969.

Proclamation :

Smt. Jyoti Kumari d/o Sh. Roshan Lal, r/o Village Hatkot, P.O. Kunihar, Tehsil Arki,
District Solan, Himachal Pradesh has filed a case under section 13(3) of the Birth & Death
Registration Act, 1969 alongwith affidavits and other documents stating therein that she was born
on 17-05-1971 at Village Hotkot, P.O. Kunihar, but her birth has not been entered in the records of
Gram Panchayat Kunihar, Tehsil Arki, District Solan (H.P.) as per the Non-availability certificate
No. 10 issued by the Registrar, Birth and Death Registration, G.P. Kunihar, Tehsil Arki.

Therefore, by this proclamation, the general public is hereby informed that any person
having objection for registration of delayed birth in respect of Smt. Jyoti Kumari may submit their
objections in writing to this office on or before 03-06-2026 at 10.00 A.M. failing which no objection
will be entertained afterwards.

Given under my hand and seal of this office on this 04th day of May, 2026.
Seal. Sd/-

Sub-Divisional Magistrate,
Arki, District Solan (H.P.).

In the Court of Dr. Poonam, HPAS, Marriage Officer-cum-Sub Divisional Magistrate,
Solan, Tehsil & District Solan (H.P.)

NOTICE UNDER SECTION 16 OF SPECIAL MARRIAGE ACT

Whereas, Mr. Shubham Aggarwal s/o Mr. Sharvan Aggarwal, resident of House No. 303/8,
ward No. 8, Shilly Road Solan, Anji (622), Tehsil and District Solan (H.P.) and Mrs. Saakshi Bhatt,
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d/o Mr. Arun Kumar Sharma, resident of House No. Y-227, Sector 12, Noida, Gautam Budh Nagar,
Uttar Pradesh-201301, and now w/o Mr. Shubham Aggarwal, resident of House No. 303/8, ward
No. 8, Shilly Road Solan, Tehsil and District Solan (H.P.) have filed an application for the
registration of their marriage which was solemnized on 24-05-2019 and they have been living as
husband and wife ever since then.

And whereas, both applicants have submitted in their application and in their affidavits that
Mr. Shubham Aggarwal and Mrs. Saakshi Bhatt were unmarried at the time of solemnization of
their marriage and were major in age and having no prohibited relations to each other, debarring
them to marry each other. Both the applicants have requested for registration of their marriage.

Notices have been served to all concerned and General Public to this effect that if anybody
has got any objection regarding the registration of marriage duly solemnized between the above
parties i.e. Mr. Shubham Aggarwal and Mrs. Saakshi Bhatt they may file their written objections
and appear personally or through their authorized agents before me within a period of thirty days
from the date of issuance of this notice. After expiry of the said period, the marriage certificate
would be issued to the applicants by this court, post which no objection will be heard or accepted.

Issued under my hand and seal of the court on this 28th day of April, 2026.

Seal. Sd/-
(Dr. POONAM, HPAS),

Marriage Officer-cum-

Sub-Divisional Magistrate,

Solan, District Solan (H.P.).

In the Court of Dr. Poonam, HPAS, Marriage Officer-cum-Sub Divisional Magistrate,
Solan, Tehsil & District Solan (H.P.)

NOTICE UNDER SECTION 16 OF SPECIAL MARRIAGE ACT

Whereas, Mr. Aayush Gupta s/o Mr. Rakesh Kumar Gupta, resident of House No. 45,
Housing Board Colony, Phase No. 2, Ward No. 13, Solan, Tehsil and District Solan (H.P.) and
Mrs. Ruchika Joshi, d/o Mr. Ramesh Chand Joshi, resident of J-52-A, Opposite Shiv Durga
Mandir, Luxmi Nagar, Shakar Pur Baramad, P.O. Shakarpur, District East Delhi, Delhi-110092 and
now w/o Mr. Aayush Gupta, resident of House No. 45, Housing Board Colony, Phase No. 2,
Ward No. 13 Solan Tehsil and District Solan (H.P.) have filed an application for the registration of
their marriage which was solemnized on 21-04-2026 and they have been living as husband and
wife ever since then.

And whereas, both applicants have submitted in their application and in their affidavits that
Mr. Aayush Gupta and Mrs. Ruchika Joshi were unmarried at the time of solemnization of their
marriage and were major in age and having no prohibited relations to each other, debarring them to
marry each other. Both the applicants have requested for registration of their marriage.

Notices have been served to all concerned and General Public to this effect that if anybody
has got any objection regarding the registration of marriage duly solemnized between the above
parties i.e. Mr. Aayush Gupta and Mrs. Ruchika Joshi they may file their written objections and
appear personally or through their authorized agents before me within a period of thirty days from
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the date of issuance of this notice. After expiry of the said period, the marriage certificate would be
issued to the applicants by this court, post which no objection will be heard or accepted.

Issued under my hand and seal of the court on this 2nd day of May, 2026.

Seal. Sd/-
(Dr. POONAM, HPAS),

Marriage Officer-cum-

Sub-Divisional Magistrate,

Solan, District Solan (H.P.).

CORRECTION OF NAME

I, Raghuvir Singh (52) s/o Giani, r/o Village Kawal, P.O. Balakrupi, Tehsil Alampur,
District Kangra (H.P.) declare that in some documents my name has been wrongly entered as Raju
s/o Gian Chand, r/o Villahe Garh Khas, Tehsil Palampur, District Kangra, (H.P.). My correct name
is Raghuvir Singh s/o Giani, r/o Village Kawal, P.O. Balakrupi, Tehsil Alampur, Distt. Kangra
(H.P.). All concerned please be noted.

RAGHUVIR SINGH

s/0 Giani,

r/o Village Kawal, P.O. Balakrupi,
Tehsil Alampur, District Kangra (H.P.).

CHANGE OF NAME

I, Godan Devi 75 years w/o Ishwar Dass, r/0o V.P.O. Bhadraina, Tehsil Palampur, District
Kangra (H.P.) declare that I have changed my name from Goda Devi to Godan Devi. All concerned
to note please.

GODAN DEVI

w/o Ishwar Dass,

r/o V.P.O. Bhadraina,

Tehsil Palampur, District Kangra (H.P.).

CORRECTION OF NAME

I, Shiv Singh s/o Kurme Ram, r/o Ward No. 2, Village Panvi, P.O. Brehin, Tehsil Sainj,
Distt. Kullu (H.P.) declare that my name is wrongly entered as Rot Ram in my Aadhar Card . Now
I intend to correct my name as Shiv Singh in Aadhar Card. Concerned note it.

SHIV SINGH

s/o Kurme Ram,

r/o Ward No. 2,

Village Panvi, P.O. Brehin,
Tehsil Sainj, Distt. Kullu (H.P.).
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CHANGE OF NAME

I, Tara Devi w/o Sh. Dalip Singh, r/o Vill. Samrial, P.O. Panchrukhi, Tehsil Palampur,
Distt. Kangra (H.P.) declare that I have changed my name from Taro Devi to Tara Devi. I shall be
known as Tara Devi for all purposes in future. All concerned please note.

TARA DEVI

w/o Sh. Dalip Singh,

r/o Vill. Samrial, P.O. Panchrukhi,
Tehsil Palampur, Distt. Kangra (H.P.).

CHANGE OF NAME

I, Meenaxi Dogra w/o Rajneesh, r/o Vill. Paniala, P.O. Khiah, Teh. & Distt. Hamirpur
(H.P.) declare that I have changed my daugher's name from Saanvi Rana to Saanvi Thakur. She
shall be known as Saanvi Thakur for all purpose in futute. All concerned note.

MEENAXI DOGRA

w/o Rajneesh,

r/o Vill. Paniala, P.O. Khiah,
Teh. & Distt. Hamirpur (H.P.).

CORRECTION OF NAME

I, Neetee Sharma w/o Sh. Vipul Sharma, r/o C.J.M. Residence 194 Anand Vihar, Ward No.
12, V.T.C.: Shaprun (653), P.O. : Saproon, District Solan, (H.P.) PIN Code-173 211 declare that in
the CBSE Secondary School Examination 10th Class Marks Statement-cum-Certificate (Roll
No.17258519, issued on 22-07-2022) of my daughter Mridu Sharma, my name as Mother has
been erroneously mentioned as Neeti Sharma instead of the correct spelling Neetee Sharma. Also
Neeti Sharma and Neetee Sharma (<l ¥M6) (as per PAN AMXPS8175K/Aadhar Card No.
5233 6724 4389) and Neeti Kaushal (as per passport) are one and the same person.

NEETEE SHARMA

w/o Sh. Vipul Sharma,

r/o C.J.M. Residence 194 Anand Vihar,

Ward No. 12, V.T.C. :Shaprun (653), P.O. : Saproon,
District Solan, (H.P.) PIN Code-173 211.

CHANGE OF NAME
I, Meenaxi Dogra w/o Rajneesh, r/o Vill. Paniala, P.O. Khiah, Teh. & Distt. Hamirpur
(H.P.) declare that I have changed my son's name from Saatvik Rana to Saatvik Thakur. He shall be
known as Saatvik Thakur for all purpose in future. All concerned note.

MEENAXI DOGRA

w/o Rajneesh,

r/o Vill. Paniala, P.O. Khiah,
Teh. & Distt. Hamirpur (H.P.).
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CHANGE OF NAME

I, Maan Singh 43 years s/o Parma Ram, r/o Vill. Janjharda, P.O. Nachhir Bandla Khas,
Tehsil Palampur, Distt. Kangra (H.P.) declare that I have changed my daughter's name from
Moriya to Morya Bharti. All concerned to please note.

MAAN SINGH

s/o Parma Ram,

r/o Vill. Janjharda, P.O. Nachhir Bandla Khas,
Tehsil Palampur, Distt. Kangra (H.P.).

CHANGE OF NAME
I, Raveena Devi 30 years w/o Ravi Kumar, r/o V.P.O. Kharanal, Tehsil Baijnath, Distt.
Kangra (H.P.) declare that I have changed my daughter's name from Shivnya to Shivanya. All
concerned to please note.

RAVEENA DEVI

w/o Ravi Kumar,

v/o V.P.O. Kharanal,

Tehsil Baijnath, Distt. Kangra (H.P.).

CORRECTION OF NAME

I, Ashok Kumar s/o Jhabe Ram, r/o V.P.O. Kamand, Tehsil Aani, Distt. Kullu (H.P.)
declare that my daughter's name is wrongly entered as Eeshani in her Aadhar Card. Now I intend to
correct my daughter's name as Eshana Thakur in Aadhar Card. Concerned note it.

ASHOK KUMAR

s/o Jhabe Ram,

r/o V.P.O. Kamand,

Tehsil Aani, Distt. Kullu (H.P.).

CHANGE OF NAME

I, Akhil Kumar 24 years s/o Sh. Surya Prakash, r/o V.P.O. Rait, Tehsil Shahpur, Distt.
Kangra (H.P.) declare that my name is Akhil entered in my Birth Certificate, Aadhar Card,
Bonafied ,10th, 10+2 Certificate and other documents. Now I have changed my name from Akhil to
Akhil Kumar. All concerned note.

AKHIL KUMAR

s/o Sh. Surya Prakash,

r/o V.P.O. Rait,

Tehsil Shahpur, Distt. Kangra (H.P.).



ST, feATeeT USel, 14 HS, 2026 /24 J9IRY, 1948 2703
CORRECTION OF NAME

I, Tapendra Singh s/o Shri Tholu, r/o Village Rithog, P.O. Shillai, Tehsil Kamrau, District
Sirmaur (H.P.) do hereby solemnly affirm and declare that in the records of Gram Panchayat Kanti
Mashwa the name of my son is recorded as "Adarsh Chauhan" which is correct. The name of my
son in his Aadhar Card has been recorded as "Aardesh Chauhan" which is incorrect. That the name
in my son's Aadhar Card be corrected and changed from Aardesh Chauhan to "Adarsh Chauhan".

TAPENDRA SINGH

s/o0 Shri Tholu,

r/o Village Rithog, P.O. Shillai,

Tehsil Kamrau, District Sirmaur (H.P.).

CHANGE OF NAME

I, Kalpana w/o Sh. Hemraj, r/o Village Ranvi, P.O. Paudiya, Tehsil Nerwa, District Shimla
(H.P.) declare that my daughter's name is recorded in the Aadhar Card as Baby one of Kalpna,
which is incorrect, whereas my daughter's correct name is Aashi. All concerned please may note.

KALPANA

w/o Sh. Hemraj,

r/o Village Ranvi, P.O. Paudiya,
Tehsil Nerwa, District Shimla (H.P.).

CHANGE OF NAME

I, Sakesh Kumari 74 years w/o Sh. Chamelu, r/o Village Balah, P.O. Rakh, Tehsil
Palampur, District Kangra (H.P.) declare that I have changed my name from Sukesh Devi to Sakesh
Kumari. All concerned to note please.

SAKESH KUMARI

w/o Sh. Chamelu,

r/o Village Balah, P.O. Rakh,

Tehsil Palampur, District Kangra (H.P.).

CHANGE OF NAME

I, Rajender Thakur s/o Sh. Jyoti Thakur, r/o Ward No. 10, Shishamati, P.O. Dhalpur, Tehsil
& District Kullu (H.P.) declare that I have changed my name from Rajinder Thakur to Rajender
Thakur for all purposes. Concerned note it.

RAJENDER THAKUR

s/0 Sh. Jyoti Thakur,

r/o Ward No. 10, Shishamati,

P.O. Dhalpur, Tehsil & District Kullu (H.P.).
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CHANGE OF NAME

I, Bhopinder Singh s/o Sh. Bhagatram, r/o Village Bijmal, P.O. Bijmal, Tehsil Nerwa,
District Shimla (H.P.) declare that my name is incorrectly recorded as Bhupinder Singh in my
Aadhar Card, whereas my correct name is Bhopinder Singh. All concerned please may note.

BHOPINDER SINGH

s/o Sh. Bhagatram,

r/o Village Bijmal, P.O. Bijmal,
Tehsil Nerwa, District Shimla (H.P.).

CHANGE OF NAME

I, Neha Rani w/o Sh. Pankaj Kumar, r/o Village Sukhar, P.O. Chalali, Tehsil Pragpur,
District Kangra (H.P.) declare that my son's name is wrongly recorded in Aadhar Card as Baby of
Neha Rani whereas in Birth Certificate his name is recorded as Aarav Bhardwaj which is correct,
That it may be corrected in Aadhar Card as Aarav Bhardwaj. Concerned note.

NEHA RANI

w/o Sh. Pankaj Kumar,

r/o Village Sukhar, P.O. Chalali,
Tehsil Pragpur, District Kangra (H.P.).

CHANGE OF NAME

I, Neetee Sharma w/o Sh. Vipul Sharma, r/o C.J.M. Residence, # 194 Anand Vihar, Ward
No. 12, VTC: Shaprun (653), P.O. Saproon, District Solan (H.P.)-173 211 declare that in CBSE
12™ Class Marks Statement-cum-Certificate (Roll No. 17752557, issued on 13-05-2024) of my
daughter Mridu Sharma my name as mother has been erroneously mentioned as Neeti Sharma
instead of the correct spelling Neetee Sharma. Also Neeti Sharma and Neetee Sharma (<t 3¥1) (as
per PAN AMXPS8175K/Aadhar 5233 6724 4389) and Neetee Kaushal (as per Passport) are one
and the same person.

NEETEE SHARMA

w/o Sh. Vipul Sharma,

r/o C.J.M. Residence, # 194 Anand Vihar,
Ward No. 12, VIC: Shaprun (653),

P.O. Saproon, District Solan (H.P.)-173 211.
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CHANGE OF NAME

I, Sarestha Devi 55 Years w/o Sh. Kishori Lal, r/o Vill. Malenta, P.O. Kandi, Tehsil
Palampur, Distt. Kangra (H.P.) declare that I have changed my name from Sareshta Devi to
Sarestha Devi. All concerned to note please.

SARESTHA DEVI

w/o Kishori Lal,

r/o Vill. Malenta, P.O. Kandi,

Tehsil Palampur, Distt. Kangra (H.P.).

CHANGE OF NAME

I, Suman Devi w/o Sh. Om Parkash, r/o Vill. Tadibroti, P.O. Trilokpur (124), Tehsil Nahan,
Distt. Sirmaur (H.P.) declare that in my daughter's Aadhar Card (4434 4541 8132) her name is
wrongly entered as Pridhika Thakur which is required to be corrected as Paridhika Thakur. All
concerned please note.

SUMAN DEVI

w/o Om Parkash,

r/o Vill. Tadibroti, P.O. Trilokpur (124),
Tehsil Nahan, Distt. Sirmaur (H.P.).

CHANGE OF NAME

I, Sukhchain s/o Sh. Vidya Dutt, r/o Vill. Nihog, P.O. Benethi, Tehsil Nahan, Distt. Sirmaur
(H.P.) declare that correct name of my son is Sarveshwar, so the correction in the Aadhar Card be
made.

SUKHCHAIN

s/o Vidya Dutt,

r/o Vill. Nihog, P.O. Benethi,

Tehsil Nahan, Distt. Sirmaur (H.P.).

CHANGE OF NAME

I, Reema Devi w/o Sh. Narinder Kumar, V.P.O. Ichhi Khas, Tehsil and Distt. Kangra (H.P.)

declare that my daughter's name is wrongly entered in her Aadhar Card as Nitika. Correct name is
Nikita.

REEMA DEVI

w/o Narinder Kumar,

V.P.O. Ichhi Khas,

Tehsil and Distt. Kangra (H.P.).
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CHANGE OF NAME

I, Surender Singh s/o Sh. Jalam Singh, r/o Village Bawta, P.O. Nainidhar, Tehsil Ronhat,
Distt. Sirmaur (H.P.) do hereby solemnly affirm and declare that in the records of Gram Panchayat
Nainidhar, the name of my son is recorded as "Ishant", which is correct. That in my son's Aadhar
Card, his name is mentioned as "Ishan", which is incorrect. That the name in my son's Aadhar Card
be corrected from "Ishan" to "Ishant".

SURENDER SINGH

s/o Sh. Jalam Singh,

r/o Village Bawta, P.O. Nainidhar,
Tehsil Ronhat, Distt. Sirmaur (H.P.).

CHANGE OF NAME

I, Gaurav Khanna s/o Sh. Rajan Khanna, r/o 4th Storey, Dwarikagarh, Ram Bazar, Shimla
(H.P.)-171 001 declare that I have changed my name to Gaurab Khanna and shall henceforth be
known as Gaurab Khanna.

GAURAV KHANNA

s/0 Sh. Rajan Khanna,

r/o 4th Storey, Dwarikagarh,

Ram Bazar, Shimla (H.P.)-171 001.
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